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Mr S. Ali, Sr.

respondents.

‘Hearing ‘concluded. Judgment

delivered. The application is allowed as

No order as to costs.
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per order..
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“0.A. NOL 124 of 1995 With O.A.No.125 of 1995
T, Ney - ‘ | |

( AT KOHIMA )

AR

_ DATE OF DECISION }4 8.1995
Shri K. Sinha-and 116 others (in 0.A.No.124/95).

Shri N. Limbu and 14 others™(in 0.A.No.125/95)

ﬂ

PETIT‘IONER(S)'.
Shri A, Ahmed : | . ADVOCATE FOR THE
‘ PETITIONER (S)
VERS(B ‘
.‘;' Union.of India and other__s:_ : | RESFONDENT (S)
Shri . S. Ali, Sr. C.G.S.C. B ,ADVOCATE FOR THE

RES FONDENT (S)

Nl A }
\\égaﬁ HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN

THE HON'BLE SHRI G.L. SANGLYINE, MEMBER (A)

¢ o

1. Whether Reposters of local papers. may be allowed te Y
- see the. Judgment? | ‘ .

- 2. Tn be referred to the Reposter or not ?

3. Whether their Lordshlps wish to see the fair copy of
" the Judgment ? Y N-o

4, Whether the Judgment is to be circulated to the other

" Benches 7
dbtzfzf%2¢<£>¥if}uaﬁ

‘Judgment dellvered by Hon' ble Vice~-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.124 of 1995
With

Original Application No.125 of 1995 °

Date on decision: This the 24th day of August 1995
( AT KOHIMA )

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman

The Hon'ble Shri G.L. Sanglyine, Member (Admini'stretive)

0.A.No.124/95 )
Shri Krishna Sinha and 116 others

All are serving in the - Ofice of the Garrison Engineer,
868 EWS C/o 99 APO.

- Versus -

1. Union of India represented by .
The Secretary, Defence, - "
Government -of India, New Delhi._

2. The Garrison Engineer,
868 EWS C/o 99 APO.

3. The Garrison Engineer,
869 EWS, .C.o 99 APO. o

0.A.No.125/95

Shri N. Limbu and 14 others
All are serving in the Office of the Gamson Engineer,
868 EWS Clo 99 APO .

o ,‘ N
- versus - 5 8
1. Union of India represented by
. The Secretary, Defence,

Government of India, New Delhi.

2. The Garrison Engineer,
868 EWS, C/0 99 APO.

.;....Applicants

- t
" .t.Respondents

M ’

.eeec Applicants

.'.?

«seseRESPONdeEnts

-~

For, the applicants in both the cases : By Advocate Shri A. Ahmed

For the respondents in both the cases : By Advocate Shri S. Ali, Sr. C.G.S.C.

ooooo vee




2

ORDER

CHAUDHARL]. V.C.

"Mr A. Ahmed for the applicants.
Mr S. Ali, Sr. C.G.S.C. for the respondents.

Both these cases involve same question and therefore

are being disposed of by this common order.

Facts of O.A.No.124 of 1995:

The applicants belong to Group "C" serving in the Defence
Department as civilian employees. The application is restricted to
applicants at serial No. 1 to 117; These applicants are from inside
North Eastern Region and are serving in différent capacities as Central
Government employees in Nagaland under GE 868 EWS 99 APO.

Their griev’amce'is that they are being denied the payment of:

i) Special (Duty) Allowance (SDA) payable under Memo
No.20014/3/83-E-IV of the Government of India, Ministry
of Defence dated” 14.12.1983 read with 0.M.No.4(19)/83/D,

Civil-I dated 11.1.1984

ii) House Rent Allow.ance (HRA)i as per the ciréular No.11013/
2/86-E-11(B) dated 23.9.1986 issued t;y the Government
of India, Ministry of Finance
iii) Special Compensatory (Remote Locality) Allowance SCA(RL)
under the Ministry of Defence letters No.16037/E/A2
‘ HQ 3 Corps (A) C/o 99 APO and__No.B/.:37269/AG/PS3(a)/ 165/

D/(Pay)/Service dated 31.1.1995
iv)- Field Service Concession (FSC) vide letter No.16729/GG4

(civ)(d) dated 25.4.1994 of Army Headquarter, New Delhi,

although they are entitled to get these concessions.

2. Although no written statement has been filed, Mr S. Ali,

leatned Sr. C.G.S.C., fairly states  that we may decide the matter.

-

fetC—




in the light of earlier decisions on the point although he has instructions

to say on behalf of the respondents that -they oppose the claim.

Facts of O.A.N0.125 of 1995:

/

/

3. The applicant Nos.1 to 15 (other applicants already deleted)
who beloﬁg to Group "A", "B", "C" and "D" employed in the Defence
Department as civilian employees and posted in Nagaland make a
grievance that the respondents are denying them the benefit of SDA,
HRA, SCA(RL) and FSC althdugh they are entitled to get these

concessions.

4. . The respondents have not filed any written statement.
However, Mr S. Ali, learned Sr. C.G.S.C., fairly states that we may
decide the matter iwthe light of. earlier decisions on the point although

he has instructions to say on behalf of the respondents that they

oppose the claim.

REASONS (common to both the cases) :

5. The applicants place reliance upon the O.M. dated 14.12.1983
which  provides that Central Government civilian employees who
have All India Transfer liability will be granted SDA at the rate
prescribed thereunder per month on posting to any station ‘inﬁthe.
North Eastern Region. Likewise, the letter of Ministry of Defence
dated 31.1:1995 providés\ that the Defenée Civilian Employees serving
fn the newly definéd Field. Areas and Modified Field Areas will be
entitled to payment of SCA(RL) together with other allowances as
may be admissible. ‘The O.M.dated 23.9.1986 issued by the Ministry
of Finance (Department of Expenditure) provides that on the

recommendation of the 4th Pay Commission it has been decided
thét the Central Government employees shall be entitled to HRA,
on a slab 5asis related to their pay and separate.ly prescribed ‘for

"AM "B-1" and "B-2", "C"-class and "Unclassified" cities with effect

———

T e - e frome.e...
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from 1.10.1986. It is further provided that HRA at the rates prescribed
shall be paid to all employees (other than those provided with Govern-
ment home/hired accoﬁmodation) without requiring them to p;'oduce
rent receipts, but on compliance with the prescribed procedure there-
_under. It also provi_des that where HRA at 15% has been allowed
under special orders the same shall be given as admisible in "A",
"B-1" and "B-2" class cities and it shall be admissible at the rates
in "C" class cities in other areas. The memorandum issued by the
Army Headquarter - Org 4(civil)(d) dated 25.4.1994 bearing No.16729/
GG4(Civ)(d) on the subject of FSC to civilians paid from Defence
Service Estimates including civilians employed in lieu of combatants
and NCsE _(both posted and locally r'ecr-uited) provides that it is
proposed to extend the same concessions to Defence civilians employed
in the field areas as they serve side by side with services personnel
under similar conditions in the given areas and the same shall be
paid at the rates prescribed under the said memorandum. It has,
however, been provided that SCA such as bad climate allowance

etc. shall not be in addition to these allowances.

6. The applicants have based their respective claims

on these memorandums, -

7. ' It appears that the applicants in both the cases had
filed a Civil Suit in the court of DC(Judicial), Dimapur, Nagaland,
béing Civil Suit No.255/89 m'aking the same claims. The civil court
by judgment and decree dated 19.12.1994 has allowed the claims
and‘ directed the respondents to make the payment accordingly.
The civil court reliéd upon the decision of this Tribunal in ‘0.A.Nos.48,
49 and 50 of 1989 of the Central Administrative Tribunal, Guwahati
Bench. The decree has not been comblied with, but the applicants
have now stated in the applications that ‘Athey_ would not proceed

v _

with the execution of the decree as they have now realised that

they had obtained the decree from the court which lacked inherent

~

jurisdiction......

ol _—
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jurisdiction to entertain and try the suit in view of the
bar of jurisdiction arising under the provisionsof the .
Administrative. Tribunals Act and, therefore, they have
approached this Tribunal for relief'by theee applications.
Since the applicants were agitating the cleim'in respect

of SDA and HRA in a wrong forum it is just and proper to
give them the benefit of exclusion of the period of
pendency of the civil suit for the purpose ef holding the
said claims within limitation in these applications. The
relief sought iﬁ respect of the other two claims is

within jurisdiction.

8. The question of entitlement for all. these
claims in respect of Defence civilian employees hayge
exhaustively examined by us in the decision in the case
of S.C. Omar, Assistant Executive Engineer, -vs- Garrisoﬁ'
Engineer and another (0.A.No.174 of 1993) reported in SLJ
1995(1) CAT (Guwahati Bench)fﬁ%g‘have held in that case
that SDA and SCA(RL) are payable to civilians with All
India transfer liability posted in Nagaland even if they
~get Field Service Concessions. We have not accepted the
plea that admissibility. of Field Service Concession
deprives them of these benefits. In view of this
coeclusion since facts.are identical and as we had also
referred te the ealrier decisions in 0.A.No.48/89 and
0.A.N0.49/89 -dated 29.3.1994 in support, we are satisfied
that the relief claimed by the applicants in the instant
applications reieting to SDA and SCA(RL) mﬁSt;be?alloWed.
We, therefore, declare that ‘the applicants in the

respective applications are entitled to be paid SDA with

effect from 1.12.1988 or from the actual date of posting

ASeaaens
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as the case may be. We further declére~£hat the *
applicants in the respective applications afe entitled
to be paid SQA(RL) aiso, with effeét from 1.10.1986. For
specifying these dafes in respect df these two reliefs
we rely upon O.M.No.20014/16/86/E—IV/E—II(B) dated
1.12.1988. This is consistent with the decision in S.C.
Omar's case'(Supra). It 1is, however, made clear that
fhis applies only fo sﬁch of the applicants who are

appointed outside N.E. Region, but are posted in N.E.

Region on tenure basis.

9. Consistently with the view we have taken in
Omar's case on the nature of FSC and with the view taken

that SDA and 'SCA(RL) are payable independently of FSC we

~hold that on the subject the applicants in the

respective applications are entitled to draw the same as

provided in the letter of the Government of India

No.37269/AG/PS 3(a)/D(Pay. & Services) .dated 13.1.1994
with effect from 1.4.1993 subject to fulfilment of other

conditions prescribed therein. (

+

10. Lastly, in so far ‘as the claim for HRA is
- O

concerned we follow our decision in 0.A.No.48/91 dated

22.8.1995 and hold that under\the O0.M. dated 23.9.1986

the applicants are entitled to draw the HRA prescribed

“for B class cities with effect from 1.10.1986 at the

rates prescribed from time to time since 1.10.1986
whéther on percentage basis or flat rate or slab basis
1%. 4. 1a4qi :
till (28.2.1993) and thereafter to be regulated in
accordance with the 0.M.No.2(2)93-E-~2(B) dated 14.5.1993

v

with effect from 1.3.1991 and continued to be paid.

~

li. For the purpose of the'aforeqaid order it is
made clear that as now held by the. Hon'ble Supreme Court
the benefit of SDA?is admissible only'ﬁo those employees
who are appointed .outside the .North Eastern Region and

are posted in the North Eastern Region. It will be open

Jut
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to the respondents to ascertain the case of, each
applicant for that burpose if necessary. Further it is
made clear that this order has been passed on the footing

that all the applicants in the two cases are posted in

Nagaland. . -

12. For the aforesaid reasons following order 1is

passed:

(n) 0.A.No.124/95: B

i) It -is declared that\ SDA 1is payable from

1.12.1988. - B

ii) (a) The respondents are directed to pay to the
applicants Special | (Duty) Allowance (SDA) with effect

from the date of actual posting in Nagaland on or after

1.12.1988 as the case may be in réspect of each applicant

and continue to pay the same so long as the concession 1is
admissible.

(b) Arrears from the date of actual posting in
Nagaland on or after 1.12.1988 upto date to be paid
within three months from the date of receipt'of copy of

this order.

~

iii) (a) It 1is declared that SCA(RL) is payable from

1.10.1986,

(b) 'The  respondents are directed to pay to the
applicants SCA(RL) with effect from the date of actual
posting in Nagaland on or after 1.10.1986 as the case may
be in respect of each applicant and to continue to pay
the same so long as'the concession is admissible.

(c) Arrearg from the date of actual posting
"in = Nagaland 'Qﬁ»'or':‘ §fter 1.10.1986 upto date to be
paid within a'period of thgee months - from the date of

) ' i ) N
communication of this order.

hor "



iv) (a) It 1is declared that FSC is admissible from
1.4.1993. |

(b) The respohdénts are directed to extend the FSC

to the applicanté'in tﬁe prescribed ménner with- effect

from 1.4.1993 or‘from the date of actual appsintmenﬁ as

the case may be in respect of each abplicant upto date

and to continue to give the same so long as admissible.

v) (a) It 1is declared that HRA 1is admissible as

indicated below .

(b): The respdhdents are directéd to pay HRA to the
/;ppliCants at the rate as was(appiicable to the Central
Govérnment employees in B, B—i; B-2 <class cities/towns
for the period/from 1.10.1986 or from the actual date of
appointment as the case may be in resepct of each
applicant upto 28.2.1991 ana at” thé rate as may be
applicable from time to time as from 1.3.1991 upto date

and to continue to pay the same at the rate prescribed

hereafter.

(c) Arrears to be paid accoréingly subject to the
adjustment of the amount as may have already been paid to
the respective applicants during the aforesaid périod
towérds HRA.

(d) Future payment to be regulated in accordance
with clause (a) above.

(e) Arrears to be paid as early as practicable, but

not later than a period of three months from the date of

communication of this order to the respondents.

The original application"is allowed in terms of

the aforesaid order. No order as'to-costs.
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(B) O.A.No.125/95:

N~

\

i) ‘It is declared that 'SDA is payable from

1.12.1988.

ii) (a) The respondents are directed to pay to the
applicants Special (Duty) Allowance (SDA) with effect
from the date of actual posting in Nagéland on or after

1.12.1988 as the case may be in respect of ‘each applicant

~and continue to pay the same so.long as the concession is

admissible.

(b) Arrears from the date of actual posting in
Nagaland on or after 1.12.1988 upto date to be paid
within three months from the date of receipt of copy of

this ordér.'

©iii) (a) It is declared that SCA(RL) 1is payable from

1.10.1986.

(b) The respondents are directed to pay to the
applicants SCA(RL) with effect from the date of actual
posting in Nagaland on or after 1.10.1986 as the case may
be in respect of»each applicant and to continue to pay-

the same so long as the concession is admissible.

(c) Arrears from the date of actual posting
in "Nagaland on or  after - 1.,10.1986 upto- date to

be paid within a period of three months from the date of

communication of this order.

-

iv) (a) It is declared that FSC is admissible from

1.4.1993.
. \

(b) The respondenté are directed to extend the FSC
to the applicants in the prescribed manner with effect

from 1.4.1993 or from the date of actual appointment as
’ .

the case may be in respect of each applicant upto date
' 7
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and to continue to give the same so long as admissible.

- B . »
v) (a) It is declared that HRA is admissible as

indicated below:

(b) The respondents are directed to béy HRA to the

applicants at the rate as was épbiicable to the Central

- ,, Governmént employees in B, B-1, B-2 class cities/towns
N for the period from 1.10.1986 or from the actual date of
appointment- as the case méy ‘be"igrvreSpect of each
applicant " upto. 28.2.1991 and at the rate as may be
applicable from time to time as from 1.3.1991 upto date

and to continue to pay the same at the rate prescribed

, ) .
- hereafter. '

(¢) Arrears to be paid accordingly subject to the
p adjustment of the amount as may have already been paid to
the respective applicants during the aforesaid period

towards HRA.

(d) Future payment to be regulated in accordance
with clause (a) above. o
(e) Arrears to paid as early .as practicable, but

not later than a period of three months from the date of

communication of this order to the respondents.-

The original application is allowed in terms of

.

the aforesaid order. No order as to costs.

¢~
_/"-'-——_- . - .
( G L. SANGLY/INE ) , ( M. &. CHAUDHARI )
'MEMBER ( : "+ VICE-CHAIRMAN

NkM
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Application under Section 19 of the Central
tive Tribunel Act 1986

J Guwahay Bench

1o 243506 Bhri Krisina Sinha, Elect HS-II, Silchar, Assam.

In the Central Administrative Tribunal

Guwahati Bench, Guwahatl
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237837 Shri D. Bora, Ch/Elect, Jorhat, Assam.

Sk 238368, Shri R.K. Gogot, Elect HS-IX, Assam.

238370 Shri G.K. Borah, Ch/¥lect, Assam.

mx 243768, Shri Dulal Das, Mate, Dimapur, Nag&land.

243786

Shri

Shymal Deb, Mate, Dimap_ur, Nagaland.

243761 shri Samer Kr. Paul, Mason(SK) , Rangapahar,

243782
243783
243764
24'3760
243696
25‘7906
245496
208219
243820
287917
243498
243763
243768
238220
224743

Shri
‘8hrd
Shri
Shri
Shri
Shri
Shri
Shri
Shri
shri
Shri
-Shri
Shri
Shri
Shrd

Nagaland.
Bobinson Muivah, Carpt (SX), Ukhrul, Manipur.
Veraykhem Ruivah, Carpt(SK), Ukhrul, Manipni-«
Samir Dey, Carpt(SK), Rangapahar, Nagaland.
Roseswar Gogoi, Carpt(SK), Jorhat, Assam.
Sunil Barua, Maz, Assam. .
Kulgi Kuttum, Ftr-Pipe(SK), Jorhst, Assam.
M.M, Morah, Maz,, Jorhat, Assam.
Suresh Gowala, Mag., Jorhat, Assam.
Peter Ruchium, Maz., Ukhrul, Manipur.
K. Gogoi, Magon HS-II, Assam.
Ke Sangma, Maz. Kaguand.
Narayan Ch, Magumdar, Magz., Bimepur, Nagaland.
Tarun Kr. Borah, Maz., Jorhat, ASsam. '
A.C. Kakati, Elecs HS~3I, GOIagnat, Assam.
T+R. Boro, Mate, Kaim'up, Assam,
Contdses..P/2,
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23, 243731 Shri R.K, Pad, Elect (SK), Dimapur, Nagaland.

24, 243818 Shri Himengshu Paul, .ﬁaﬁe, Dimapur, Nagaland.

25, 223827 Shri H.C. Boro, Elect (SK), Kamrup, Assam.

26, 245504 Shri Iuchan Tanti, Maz,, Dimapur, Nagaland. _
27, 238010 Shri J.C. Boragohain, Fitter HS-I, Sibsagar, Assam.
28, 230134 Shri N.K, Das, FGM (SK), Colaghat, ASsam.
29. 237688 Shri Binsnath Hazarika, Ch/Mech, Cachar, Assam.
30. 243736 Shri f.K. Mondol, F.GM., Cachar, ASsam.

3. 243036 Shri K. Kalita, FON, Nalbari, ASsam.

32, 243737 Shri Ae Al1 Ahmed, FGM, Cachar, Assam. |

33, 228628 Shri Z.R. Choudmry, FGM., Cachar, ASsam.

34, 243510 Shri Toshi Ao, Maz,, Mokokchang, Nagaland.

36, 237824 Shri Nagin Saikia, V/Man, Jorhat, Assam.

36, 2_43442 Shri H,C. Das, Elect HB-II, Guwahati, Assam.

37, 220112 Shri Rajendra Prasad, Chow, Sapar Shina, Manipur.
38, 237990 Shri &.K. Rai, Mate, Dimapur, Nagaland.

39, 243505 Shri Tﬂi’shii Tanti, Maé, Dimapur, Nagaland. )

40, T/No. 126, Shri Bhanu Bhakt, Mate (Q/Pt) Diphm, Assam.
41, 243630 Shri Sushil Ch. Das, Elect HS-II, Lumding, Assam.
42, 243680 Shri M. Chakraborty, Elect HS-II, Silchar, Assam.
43, 2@3751 Shri N. Bahadur, Maz.,‘Dimaimr, Nagaland.

44, 243’789 Shri N.K. Gaichum, Maz,; Tamenglong, Manipur.

45, 243738 Shri SiK: Baidhya, FGM., Cachar, Assam.

46, 243739 shri B.X. Goswami, FGM., Cachar, Assam.

47, 238117 shri X.C, Boro, Eleét; (SK), Darang, Assam.

48. 237830 shri J.N. Baruah, Elect HS-II, Jorhat, Assam.

49. 243756 Shri N.C. Poy, Elect SK, Lumding, Assam..

50, 243744 Shri L. Angrew, Elect HS-II, Nkhrul, Menipur.
51, 238609 Shri K. Ghosh, FGM., Assam.

52, 245740 Shri Himangsim Ranjan das, ¥GM., Assam.

Contdees 09/30
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238366 Shri T.K. Baruah, Elect (SK), Jorhat, As_aa.m-

248784% 243741 Shri Raten Roy, Elect (SK), Dimapur,

243867
243732
243735
238356
243897
243762
243753
228111
238382
243754
208206

237499

237195
220334
237806
237898
228867
237468
220337

237903
243493
243650
243895
243111
228494
243765

8hri
Shri
Shri
Shri
Shri
Shri
Shri
shri
shri
Shri
Shri
Shri
ghri
Shri
Shri
Shri
Shri
Shri
Shri

Shri
Shri
Shri
Shri
Shri
shri
Shri

.Nagaland.
Rakesh Chanda, Elect(SK), Dimapur, Nagaland.
Se Karmakar, Elect(SK), Karimganj, Assam. -
Jugmay Das, FGM (8K) Silchar, Assam.
Judh Bahadur, Mate, Dimapur, Nagaland.
K.B. Dorjee, Maz., Karbianglong, Assanm.
Bilash Dey, Maz., Dimapur, Nagaland.
Bal Bahadur, Maz., Dimapur, Nagaland.
d‘._ Sangma, Refg./Mech., Kamrup, Assam.

‘Tapan Sen Sharma, Mate., Dibrugarh, Assam.

Chandrama Mahato, Mate, Dimapur, Nagaland.
R. Neog, Maz., Jorhat, Assam.
M.C. Neog. V/Man, Jorhat, Assam.
Adiram Hazarika, Pipe fitter, Jorhat, Assam.
Kamal Baruah, V/Man , Sibsagar, Assam
T.P, Bbswas, FGM., Bongaigaon, Assam.
B.C. Doley, FGM., Assame '
L.B. Emk Rai, Mate, Cachar, Assam.
Maliram Deb, Mate, Jorhat, Assam.
B.N. Rgxxxi Dowrsh, Pipe/fitter, Golaghat,
| Assam,
Pranotosh Sarkar, Mate( Nagaland.
P. Vaskaran, Mate, Nagaland.
Y.8. Aso, Mate Nagaland.
Ram Bghadur, Maz. Assam.
Balira}, H/Man, Assam.
J.X. Daa, Carpt HS-I, Assam.
Jong Pong Ao, Carpt, Nagaland.
Contds .., P/4,
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101.
102,
103,
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243367

. 243796

243492
243769
243495
243686
243‘762
243894
820323
243630
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Shfi.Dimbeswar Boro, Mate , Assam.

Shri Lolonmar A0, Maz.'Mokokcnung,'nagaland:
Shri Bhim Bahadur, Mag. Cachar, Assam.

Shri Champok Knnwar, Maz. Jorhat, Assam.

ahri Kaukak Bou, S/Wala, Ukhrul, Ma.nipur.
Shri Havi Zealing, 8/Wala, Nagaland.

Shri Bimal Ch. Gogoi Iﬂaz, Jorhat, Assam.
Shandra Kanta Sharma, Magz. Dimapur, Nagaland.
shri Upen Kalita, Mason HS-I';, ASSan.

ghri J.C. Das, Cable Jointer, Novgaon, Assam.

HNo OP/Mesg/70 'Shr:l. Atul Nath, Maz.; Kamrup, Assam.

242215

Shri J. Marandi, Elect (SK), Assam.

43898 243905 shri Hiralal, Maz., Nagaland.

2 38146

shri Gopal Sheel. V/Man, Assam.

& 238367 Shri Kalipada Roy, Elect (SK), ASsan.

237809
243607
237867
243766

Shri A.C. Borah, Exeht Elect HS-II, Jorhat, Assam
shri P.K. Sanylal, Maz. AsSam.' |

Shri. Ajit Chandra Deb FGM (6K), Dimapur, Nagalana
_Shri Pranab Chakraborty, Maz. , Dimapur, Nagalanm

Army No, 72606M 6hri L. Joln Tangkml , 'FGM (SK), Dimapum

220322
237472
243866
243406
257278

237303

Shri N,

_ Nagaland.
Shri M.N., Kalita, V/Man, Jorhat, Assam.

Shri Bo. Kﬂita’ MgZO’ Jorhat, AsSsan.
Shri Keyhon Chung, Waz. Kagaland.
Shri Indra Bahadur, Mate, Kohima, Nagaland.

Shri B.N. Mazumdar, Painter Es-I, Dimapur,

Nagaland.
K, Gogwami, paintep HS-II, Dimapuy,

Nagalmdo
Black Smith (SK) Jorhat, Assam

contdoo.P/ b
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2435627

243626

243626
243794
243791
243771
243662
243512
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shri Nagesh Baruah, Carpt(sK), Dibrugarh, Assam

Shri E.R. Marak, Maz. Guwahati, Assam.
$hri Jatan Mazumder, Lumding, Assam.

Shri Lalit Bora, Maz. Jorhat, Assanm.
Shri Shiben Paul, Maz. Dimapur, Nagaland.

Shri Iman Bahadur, Maz, Rangapahar, Nagaland.

shri R.S. Prem. S/Wala, Manipur.

Shrimati Sumitra Doom, s/wala, Silchar, Assam.

shri P.K. Dey, Elgctg Agsamo

117. S¢3584 243844 Shri D.K. Boruah, Maz. Assam.

118,
119,
120.
121,
122,

123,
124,
125,
126.
127,
128,

130.
131.
132,
133.
134,
185.

129,

R ke kR R RRRERE

238016
220335
238268
243903
239892
208188
220308
243899

238015 .

243733
220076
243616
220051
237856
243626
237882
238365
2201156

shri K.P. Pillai, Fitter HSeII, Kerela,
Shri K.V. Gopinathan, Rlect (5K} Kerela.
Shri S. Karim V/Man, Anghra Pradesh.
Shri B.K., Dutta, Mate, West Bengal.

Shri K.K. Damodaran Nair, PGM(SK), Kerela.
Shri Motilal Mahato, Maz. Bihar.

shri Brinda Patra, VfMan , Orrissa.

Shri B.B. Sonar, Mate, Nepal.

Shri D. Robi, fitter Pipe ( 8K) Keréla.
Shri Filimya Chanda,FCM (SK) West Bengal.
Shri R.P. Yadav, FOM (8K), Bihar.

Shri Ramananda Singh, Yadaev, Maz. Bihar.
Shri Sant Raj FGM (SK) U.P.

‘snrd Katlash Prasad, Fitter HS-II, Bihar.

Shri Brijnandan Mahato, Maz. Blhar.

Shri Jainsth Koiri, V/Man, U,P.

Shri Mon Bghadur Thapa, V/Man, Nepal.
Shri Mahabir Das, Chow. Bihar,

Contd...p/6,
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158,
159,
160.
161.
162,
163,
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220109

242529
237926

265608
288038 238014 Shri A.G. Nathew, Pipe Pitter (SK), Kerala.
237888 |
- 222074

237212
237890
237990
238292
237928
220064
238238
237878
238363
238141
242609
237019
243797
238365
238619
237897
362396
238359
238386
265374
243487
238434
220113
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shri Ram Girish,=Harizon, Chovw. U.P,
shri Inderdeo Mistry, Maz.»Bih#r..

n _Satyé Narayan sah, FGM (sK) , Bihar.
" G. Ramaish, FGM (SK), Andhra Pradesh.

Shri T.M, Babukutty, Fitter HS-II, Kerela.
Shri Ram Sarik, V/Man, Bihar.

Shri Lel Bahadur Bhagat, V/lan, Bihar.
shri Baﬁ Jatan Yadav, Mate, U.P.

Shri Basant Shaw, Mate, Bihar.

Shri Udesh Ram, liate U,P.

K. Radhakrishnan Nair, FGM (8K), Kerela.
Shri Shivchand Koiri, Mate, Bihar.

Shri Jakmram, Mate U.P.

Shri Ram Prasad Shaw. V/Man, U.P.

Shri Saheed Hazam, Mate, U.P.

shri Ram Damr Koiri, V/tan, U.P.

Shri Hagina Prasad, Plumber, Bihar.

shri Brinchilal Yadav, V/Y¥.an, Bihar.
shri Subhakar Chowdhuiy, Chow. Bihar.
Shri Karna Bahadur, V/Man, Nepal.

Shri Ram Roop Kairi, Mate, U.P.

shri S. Fransis, V/lan, Tami] ladu.

ghri 1. A. Sharma, Mate , Depal.

Shri Dil Bahadur, late , Wepal.

gnri C. Gopl V/Man Kerela.

Shyi Saikh Masten FGM (SK) Andhra Pradesh.
Shri Tulshi Reddy, Yaz. Andhara Prasesh.
shri Hirlel Sharma, Maz. Fepal.

Shri Ganga Bahadur, Chow. llepal.
Contde oo 2/7
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167..
168..
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171.
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174,
175,
176,
177,
178..
179,

180,

181,
182,
183,
184,
186,
186..
187,
188,
189,
190,
191,
192,
193,
194.

243518
243730
237962

243749
237868

243519
243724
243571
243515
220054
263660
243514
228925
220102
237493
237484
243904
237292
238362
237931
220067
238491
220272
242616
237993
243600
238138
265608

2203185

237991

Shri

‘Shri

Shri
Shri
Shri
Shri

- Shri

Shri
Shri
Shri
SHri
Shri
Shri

7 -

Khemlal Sha.rmaf Maz. Nepai.

M. Parasuraman, Max, Tamil Nadu.
Pandhm Naik, V/Men, Orrissa.

Bir Bahadur Murya, Elect (SK) 7.P.
Chandreswar Singh, FCM (8K), Bihar.
Abhiram Das, FGM (8K), Blhar.
Sanat Kr. Mondal MTD-II, West Bengal.
Subash Chand Koiri, Maz, U.P.
Fanda Kishor Mahato, Mate, U.P.
Deonath Singh, FGM (SK), U.P.

Ce Sukumar, V/Man Tamil Nadu.

Dhan Bahadur Gurung, Maz. Nepal.

I.Pn JOShi’ MTDO’ Nepal

Shri Besh Bahadur, Chow, Nepal.

Shri
shri
Shri
Shri
Shri
Shri
Shri
Shri:
Shri
shri
Shri
Shri
Shri
Shri
Shri
Shri

R.P. Singh. Plumber, U.P.

Md. xkmeg. lamid, V/Man Pipar.
J+ Pradhan, Maz. Orissa.
Hamsysn Koiri, Pipe fitter, T.P.
Pardeshi, Mate U.P,

Cheman Lal, Mate, U.P,

R.C. Thwari, Mate, U.P.

P,G. Patil, FGM (SK) Maharastra.
Harinder Kumar, V/Man, U.P,
Keshoram Kedal, Mate , Nepal
Rharkhande Koiri, Mate, U,P.
Assami Tanti, Yaz. Orissa.
Chandra Rajak, Maz. Bihar.

L.P. Shah, Veh/Mech. T,P.

Ram Sakal Mahato,.V/Mam, Bihar.

Achelal, Mate, U,F.
Contd..P/8.
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1965,
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198,
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200,
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207,
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209,
210.
211.
222,
213,
214,
215,

218,

217,
218,
219,
220.
221,
222,
223,
224,
226.

243518
243742
220213
310013

238142 .

238008

243898

243603
243750
238006
237220
238134
243531
237861
243729
287997
224462
243432

468512
237992 .

237856
243412
243499
243787
243141
243784

237877
238133

237626
220282
237876
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Shri Jay Prakash, Harij)an, Maz. Bihar.
shri S.K. Mondal, ilect (SK), West Bengal.
ghri Baljit dam, Mate , Bihar.

- Skri Satyanarayan Das, Mgﬁe, Tihar.

shri Sipahi Prasad, Mate, Bihar.
shri Motichand Koiri, Nate, U,P.
shri Rajesh Kr. Khati, Maz. lest Bengal.

shri Murari Mahato, Maz. Bihar,
shr sheo ¥r. Prasad, Maz. Dihar.

Shri B.D. Sahni, Ch/Elsct. Bihar,
Shri R.P, Mahato, I/Repairer,VBihar.
Shri Md. Maqbul, FGM (SK), Bihar.
Shri Ram Sarup liondal FGYM (SK) ilepal.
shri s.K. lair, Ch/Refg/Vech, Kerala.

6Bri G. ¥ Varghese, Maz. Kerela.

Shri Shivpujan Singh, Hate, U.P.
Shri Bahar Yadav, llate, Uihar.

-Shrl Pijush Fanti Bose, Mate, !‘est Bengal.

Shri & Jogender Prasad, Mate, Bihar.
Shri Som Bahadur Nate, Nepal.

Shri Chandeswar Ram, Maz. Rihar.
Shri Sukdev Shaw. Maz. Bihar.

Ehrd suresh Ram, Maz. U.P.

Shri Jawat Khan, lMason, Bihar.

Shri Beliram Sharma, Carpt (SK) Bihar,
Shri Rammth Ré;]bahar, Mate, U,P.
shri ¥d. Hamid i'0. 2, Mate, Rihar.
Shri Ahmaddin, Matey Bilhar.

Shri Premlal Yagar, Mate, Nepal.

Shri wWakil Khan, late, U.P.
Contd..P/Q.
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226, 237884 Shri Garjan, Mate, U.P,

227,238 237972 Shri Kesh Bahadur,Thapa, Mate, Nepal.
208, 238217 Shri Giriraj Puri, Mate , Nepal.

229, 238520 8hri Kashiram, Mate, Nepal. _
230, 220294 Shri Udai Naik, Mason (SK) Orissa.
231. 220073 Shri Babulal Doom, S/wala, U.P.

232, 237912 Shri Kishori_Dgs, Mate, Bihar. _
235. 220289 Ghri R.A. Sharma, Carpt HS-II, Bihar.
234, 237895 Shri Premchend, Mate, U.P, |

235, 237916 Shri Lalchand, Mason (SK) , U.P,

236, 24;3896 Shri M.C, Kar, Maz. West Bengal.
237. 243488 Shri Jeromi Elias Clari. Maz, Kerela.
238, 238212 Shri Basent Tentj,Mate, Orissa.

239, 238145 Shri Mukim Harijan, Mate, U.P,

240. 243490 Shri Surja Bahadur, Maz. Nepal,

241. 243812n Shri Ram Niwas Das, Maz. U.P. v
242, 243661 6hri Shivnath Doom, S/wala, Bihar.
243, 243768 Shri Suresh Prasad, Maz. Bihar.

244, 243769 Shri Juit Prasad, Mate, U,P.

245, 243781 Shri D. Gajanand, Maz. Temil Nadu.
246, 243491 Shri Harichand, Maz. U.P.

247, 243489, Shri Jagadhari Yadav, Maz. U.P,

248. 243766 Shri S. Pandiyen, Maz. Tamil Nadu.
249, 243757 8hri Rambachan. Mag. U.P,

250, 243600 Shri Ramdin Balmiki, §/wala, U.P.
251, 238023 Shri K.B. Ram Thapa, Ftr-Pipe, ‘Nepale

252, 238216 Shri Manager Ansari, Mete, Bihar.

263, 220118 Shri Kbun Bahadur, Mate, Nepal. |
264, 243734 Shri Rajendra Prasad, Elect (SK), Gorakhpur,

.PQ
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265, 237181 Shri Ram Balak Mahato, Elect-SK, Eihar.

256, 243484 Shri Asmutosk Chenda, Elect-SK, West Bengal.
287, 238489 Shri Remchandra Sahare, V/Man, Maharastra.
RERxx228489 % xEhxk '

258,
269,
260,
261,
262,
263,
264,
266,
266
267,
268,

269,

270,
271,
272,
273,
274,

286,
276,
277,
278,
279,
280,
281,
282,

238215
220076
220114
220068,
24;3578
243407
220266
238217,
243788

243902,

237872,
238222

243580
237869
237870
243790
243521

237401
237920,
220275
220152
220060
243626,
2435623
243559

Shri Birendar 8ingh, P H 0, Bihar.

Shri Nanak Yadav, Chow , U.P,

Shri Chandra B Bhan Sharma, FcM, U,P,
Shri R.S, Singh, Mate, Bihar.

Shri Birsen Singh, M/Reader, Bihar.

shri Bamath Sutradhar, Carp(SK), Bihar.

Shri K, Rao, Mate, Andhara Pradesh.

Shri Mg De Sharma, Mate, U,P,

Shri Nathuni Prasad, Maz. , U,.P.

Shri S.D. Rath, Mgte, West Bengal. _

Shri Joginder Mistri, Carp- HS-I, Motihari, Bihan
Shri M.P, Biswakarma, Black smith HS-T, Gaya,

: ' : n Bihar,
Shri Mon Behadur, Cane Weaver, Nepal.
Shri Gorakh Prasad, Ch/Stringer, Gorakhpur, U.,P.
Shri SAivjl Bharti, Ch/Stringer, Rohtash, Bihar.
shri B.B. Chetri, Carp K, Isma, West Nepal.

Shri T.K., Rao, Karp (SK), ‘Srikakulam, Andhra -
.Pradesh,

Shri P.N. ’Mishra, Mate, Chapra, Bihar,

Shri Rameswar Kurmi, Mate, Gonda, U,P,

Shri Bhadal Ram, Mate, Chapra, Bihar,

Shrl Satya Deo Rajbhar, Mate, Mau, U,P.

Shri Changur Yadav, Mate, Mau, U,P.

Shri Tara Rajbhar, Maz, Gazipur, U.P.

Shri Gajen Tanti, Mgz, Orissa.

Shri Panburu Tanti, Mag, Kalahandi, Orissa.
Contde...P/11,
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286,
287.
288,
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- 290,
2901,

292,
293.
294,
2956,

296

243803
243814
220168
220153
220066
220049
220154
221488
220122
2201956
220198
270X

220350
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Shri Rajendar Yadav, Maz. , Azamgarh, G.Ps
Shri. Reja Ram Harijen, Maz. Gorakhpur, U.P.
Shri Rajendar Sharma, Mag. Motihari, Bihar.

‘Shri Baljit Bajbhar, Chow, Mau, U.P.

Shri Ramanand Koiri, Chow., Man, U.P.
Shri Rasheed Hazan, Chowe, Man, U.Pe-
Shri Banshilal Kairi, Chow., Mem, U.P.
ghri Mauji Rajbher, Chow, Mag, U.P.
Shri Damari Rem, Chows, Balia, U.P.
Shr4 Kul Bahadur, Chowe Nepale

‘Shri American Pradad, Chow., Gorakhpur, U.P.

Shri Khem Bahadur, Chow. Nepal.

243793 shri G.N. Raso, Safaivala, Srikakolam:
Andhra Pradesh.

Shri R. Shamugam, Fom , TAmil Nadu.

MS.

Now all are serving in the ofﬁce of the G.E. 868 EWS

C/0. 99 A.P.O.

-ANDW®

‘Union of India & others

» Respondents.

mntdo [ ] OP/]ZQ
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1, Details of the Applicants :
i) Name of.thejapplicaht,;- 243506*Shr1uKrishna Sinha.
& %QS,Others.
i1) .Designation & 0ffice s~ Electrician HS-II
in which employed " Office of the G.E. 868
BsW.S. C/0. 99 Q.P.O.

2, Particulars of Respondents 3~ "
1) Name and/or designation : 1. Union of India
of the Respondents. ) represented by tpe

Secretary Defence,
Govte of India, New
Delhi e )

e The Garrison Engineer

. 868 EeWeSs C/0¢ 99 APOla

3, The Garrison Engineer.
869 E.WeS, C/0. 99 APO.
3. Particulars of the Order against |
which application 1is made
i) The qpplication 1s made for non-implementation of
(1) Memo No. 20014/3/83-E-IV“Govt. of India, Ministry
of Expenditure, New Delhi and 0.M, No. 4(19)/83/D,
Civil-l.éated 11,1,84 regarding payment of S.D.A.

(Special Duty allowances) for civilian employeds.

11) Non-implementation of Scheme of H.R.A. (House Rent
, Allowances) at the rate of 15% péfcént on the monthly
Salary as per eircular No. 11013/2/86-E-II(B) dated
23-9-1986 1issued by the Government of Tndia Ministey
of Finance (Department of Expenditure) New Delhi
and EonTble Central Administrative Tribunal Geuhatd
Contd.,...P/13.



Bench Casc 1’0, 0.4 48/91 Judgerent and Order
dated 26.11,93.

4413%) Yon implementation of Scheﬁe_of Schene of Svecial
Cormpensatory (Bemote locality) Allowanccs to Defence
Department Civilian employees as per Letter Fo.
16037/8/42 HQ 3 Corps (A) €/0. 99 420. issued hy
the under Secretary, (Defence)to the Govt. of India
and as pér Govt. of India, lMinistry of Defence,.

New Delhi letterlmq.R/37269/AG/PS3(a)/lS&/B(Pay)/
Services) dated 31,1.95.

1v) Ton implementation of Schorme of Ficld Seriice
concecssions te‘civilians/employees’bf Jefence Service
contained in lettier I'o, 16729/013G4 (Civ) (d) dated

25th April 1994.
"

4, Jurisdiction of the Tribungl s

The applicants further declare that the subject matter

~

is within the jurisdiction of the Tribunal.

6. Limitation :
The appl}cants’further declares that the application
is within the limitation prescribed in Section 21 of ‘I

<

the Administrative Tribtunal Act, 1985.

6. Facts of éhe,CaSQ.z
. The facts of the Case in brief are given below 3=
6.1.That your humble applicants are all Indian Citizen as
such they are entitled to all.the right and privileres
gauranted under the Constitution of India All, The
applicants belong to group ¢ and they are scerving 11 the
Contd....P/14,
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Defence department as civilian employees since. a

. long time. Some are workiné since 1963, some are

‘from 1964, some are from 1981, soke are from 1987

onwardse.

That the ‘applicants No. 1 to 117 are‘ from inside North

. Bastern region and they are serving in different

capacities as Central Govte employees in Negaland

: Inder the Office of GE 868 EWS 99 A.P.O. since

long time. They are serving as Electrician, M/Reader,
Carpenter, Fitter, V/Man, FGM, Pipe fitter s Plumber,
Mate, Mazdoor, Charge Electrician, Befg. Mechanic
and Safaiwala etc. In fact they are serving in
different capacity as Central Gevernment employee

in Nagaland in the Office of the G.E. 868 EWS C/0.

99 A.P.0. from different dates frem 1963 onwards,

That under the Central Government variouws orders,

»memos, circulars, the civilian empleyes serving

in. Defence department in Nagaland are eligible per

certain benefits for involving risk of 1life along N

contd. ..P/15,
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Defence department as civiliah employees since a
long time. Some are wowking since 1963, some are
from 1964, some are from 1981, some are from 1987

onwardse.

“jQ\A | 642 That the applicants No. 1 to 117 are .from inside
NOrth Eastern region and they are serving in

"‘dirférent ‘capacities as Central Govt. employees
in Nagaland under the Office of GE 868 EWS

99 A.P.O. since long time. The applicants No. 116

to 296 are from outside North Eastern Region they
‘are mostly residqnt of Bihar, U,P.,, Andhra Pradesh
Kerala, Tamil Nadu, West Bengal : In fact these

applicants belongs to different parts of India

“excluding North eastern region. They were originally

appointed in the 0ffice of GE Panagarh, GE (West)
Delhi Cantt., GE (A/F) Hasimara, GE Leh lLadhak

856 EWS,SEQD Kankinara. They have been transfer#gd
fro? their original posting Fo the d;fferent places
of India. Now they are serving as Electrieian,

| M/Reader, Carpenter, Fitter, V/Man, FGM, Pipe fitter
- Plumber, Maté, Mazdoof,.Chargg Eléctrician, Refg.
Mechanic. and S/wala etc. In fact they are serving
in diffbrent capacity as Céntral Government employes
;n-Nagalandvin.the.Office of the G,E., 868 EWS C/0.

A 99 A.P.0. from different dates from 1963 :onvards.

643, That.undér-the Centrel Govemnment varioug orders,
menmog, circulars, the civilian, employee serving in

~ Defence department in Nagalang are eligible per
certain benefits for involving risk of life along
contdo o0 .P/M.

-




L= 16, =
with Armed Forces. These eivilian employees finally
.. entitled to the fallowing benerits s~

1. i S.D.A. (Spec:lal Duty allowances) under the Defence
' Ministry Office Memorangqum GM Bi, 4(19)/83/D, New
Delnd dated 11.1,84 and | Finance ¥inistry Memo No.

20014/3/83-1?.-1'7 Govt. of Indi.a, Ministry of
Expenditure, Hew Delhi (Annesure-I)

ii) H,B,A, (Hduse Bent éllowances) at the rate of 16%

' perceﬁt.on the monthly_sgléry as per circular No.
;1615/2(36é3;?1.(3’ 23;9,§6 1ssned by the Government
of india Ministry of Fin__apce_ (Department of Expenditure
New Delhi the 23rd September 1986 (Annexnr972)vand

O.A. No. 48/91 Judgement and Order dated 26,11.93.
* {(#nnexure -2 (1).

~111) Special Compensatory (Remote locality) 4Allowance to

Defence d;partment avi;gan employee as per letter
No. 16037/8/42 HQ 3 Corps (a) C/0. 99 A,P.0, igsued
by the Under Secretary (Defenco) to the Govt of India
(imemre-3) and as per Govt. of India, Ministry of
Defence New Delhi Letter. No. SB//37269/46/P83(a)/165/
D/(Pay)/Services dated 31-1-95 (Annemre-3(1) ).

iv) Fleld seMce concessgions to the civilian employee
- of Defence service vide letter No. 16729/004(Civ)(4)
256th Apr:LI 1994 issued by the Director (MP) Org 4 (Civ)

—
- w—

(d) for adjutant General Army Head Quarter, New Delhi.
(Ammexure-4) b

6.4. That the applicats being civilian Defence employees

l.

Contd,..P/16.
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serving in Nagaland which is B Chass “ity are eligible

for the above benefits but uptill now these benefits
not being entended to the applicants by the authoriti-

‘es mak there by respondents have deprived the x

applicants from legitimate dues and as such they
have‘filed this joint apblication before this
Hon'ble Tribunal seeking justice.

That your applicénts Lare all India transfer 1liability
which 1s one of the condition for granting S.D. A.
(Special Duty allowances) to Central Government

civilian employees. -

Annexure=5 1is the photocopy of the Office Memorandum

issued by the Joint Secretary the Govt. of India.

That yodr;épplicants having falled to obtain the
benefits menfioned dbbve‘insﬁite of thelr respeated
requests both oral and.iﬁ writing. The apolicants
are c&mpelled to file a suit in the Court' of
Deputy Commissioner (Judicial) deaﬁﬁr, Nagaland.

That your applicants along with other mumbering 847
filed a Civil sult No. 265/89 against the Union of
India and others before th;—;eputy Commissioner (Fudési
(Judiéiél) Nagaland Dimapur praying for decekee for pay-
ment of S,D.A. H.ReA., Special Compensatory allowances
(Remote locality) allowances. The suit was contested
by the Ynion of Ind%a and others. In the sgid suit the

the dafendents‘took a pleé that the Court of Deputy

- Commissioner (Judicial) has no authority to adjudicate

the above allowance of Central Government employees
contds,.. P/,
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and tha Cace i8 to be dealt with by the Central Administrative
Tribunal'Gauhati Bench at Guwahutl. The Deputy Commissioner
decrced that Suit vide Juugement and Order dated 19.12.94

giving a diccction to Lnion of India end Othors to pay Special
Duty Allovances Special Compensatory (Rgmote Locality Allowances),

House Qlent allouances by the Rospondenis. XENSNSNB*EXKXxthe

Annoxure~6 is the photocopy of Judgement and order
dated 19.12.94 pa.sed by the Doputy Commissioner (Judicial)

Nagaland Dimapur in Civil Suit Noe 255 of 1989,

6.8 That inspita‘of the aforesaid decres the raspondents

are not payilng the decrectal amount to the epplicants raising

a point that the said cecres being a Nullity having no jurié—
diction to pass the decree by ente.taining the Suit the Respondents
are not pound to implement the illegal dscree and us such the
sespontents ars not bound to pay tho cbovo financial bunefits to
the opplicants hence they hava filod this Original Application
before the Hontble Tribuial praying for granting the sbove bensfits
to the applicantsjiihe applicconts srs not ¢oino to exscute ths \

suit
Dscree passed in Civil %&3a Noe 355/89 of the Deputy Commissioner

(3) Npgal:md.@

6.9 That your applicante bsgs to stata thaty they hauing
fulfillsd ull the terms and condit;ons of S.D.Acg H.R.n.,
Special companautory (Ramota Locality Allowanca), Fisld

Allownces und other allouencas as admissible as Central

Government Employees serving ot florth Eastorn Region particularly

" §n Nagsland, they are entitled to above mentioned banefitse
[ ]

Contde.«P/18
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1989,

and the Case is to.be deait with by the Central
Administrative Tribunal Ganhatl Bench at Guwahati.

~ The Deputy Commissioner decreed the suit vide -
. Judgment and order dated 19,12.94 giving a direction .
" to Union of India and others to pay Special Duty

Allowances Special Compensatory (Remote Locality

 allowances), House Rent allowances by'the Respondents.

Annexire«g is the photocopy of judgment and order
dated 19,12,94 passed by the Deputy Commissioner
(Judicial) Nagaland Dimgpur in Civil Suit No. 255 of

7

That inspite of the aforesald decree the réspondants
are not paying the decreetal amount to the applicants
raising a point that the sald decree being a Mullity
having no Jurisdiction to pass the decree by entertai-
— e —

ning the Suit the Respondents are not bound to
implement the 11legal decree and as such the respondenta
are not bound to pay the above finaneial benefits to
the applicants hence they have filed this original
application before the Hon'hle Tribunal praying‘égr

L §
granting the abdve benefits to the applicants.ﬂmﬁh*m&t

“=e4§*~*«wﬁhmi. ,
That your applicats begs to state that they having
fulfilled all the terms and conditions of S.D.A. ,

‘H,R.A, Spacial COmpenSatory (Remote locality sllowance;

field allowances and other allowances as admissible
as'Central Govt.le@plpyees serving at North Eastern
Region particularly in Nagalandy they are entitled to

the above mentioned benefits.
contd... .P/IB.
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Reliefs Sought for s

Undef the facts and eircumstances narrated
above it is prayed that the lon'ble Tritunal may be
pieésed to direct the respondents parti.ularly Garrison
Engineer, 868 & 869 I¥S Dimgpur lagalend to pay the
fbllowing financial benefits $=

S.D. A. as per Memo Ko, 20014/3/88-E-1v Govt of Indig
Ministry of Expenditure, Ilew Delhi and OM To. 4(19)/83/
D New Delhi dated 1l4th Dec. 1983 with effect from

A o~ A o o —

Fobember 1983,

I, R.Ae a8 per circular Uo. 11013/2/86-E-I1(B) issued
by Govt of India Ministry of Finance (Department of
Expenditurej New Delhi 23rd Sept 1986 and ﬁbn‘ble
Central Administrative érihunal Genhati Bench O.A; o.
48/91 Judgment and order dated 26.11.93 with effect
from September, 1986.

Special Compensatory (Remote locality) allowance

as per letter No. 16037/E/42 HQ 3 Corps (4) C/O. 99 APD.
1ssued by the Under Secretary (Defence) to the Govt.

of India andv as per Govt., of India, Ministry of Defence

iTew Delhi letter o, B/ 37269/A6/P83( a)/lss/n/(Pay)/
Service dated 31.1.95.

M v e

Field service concessions vide letter Do. 16729/GG4 (civ)

(d) dateq 25th April 1994 issued by the Director (MP)
Orgs (Clv) (d) for adjutant Genefal, Army Head Quarter,
Tew Delhi.

To pay the costs of the Case to the applicants.

That any other relief or relicfs that nay be entitled

to the applicants.
contd. [ .P/lg.
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9

10.

12,

13.

Grounds and legal Provisiong s
1. Fdr-that the applicants being civilian employees

serving in Nagalmnd and being attached to Armed Force:

.azfe entitled to all the financial Benefits mentioned

above under the various Schemes, 1ettors, circular

etc.

Details of remedies exhausted

Thet the appiicants declare that they have availed of

all the remedies available to them under the service
rules etc. '

Matter not Pedding with any Court etc. $-
The applicents further declare that the matter

regarding which this application has been made is
not pending before any Court of law or any authority
or any other Bench of the Tribunal. |

- Particulars of the Bank Draft/I,P.0. in respect of
~ applicetion fee 3= ' - '

1

3e

Number of I.P.O. Bo3]% 521 9

‘Name of issuing'Posf Office = Cawahal:
Date of issue of I.P.0, 3= Gan ) 1.5
P,0. at which payable = i Guuehsh GP8

Details of Index :-

In Index in duplicate containing the details of the
documents to be relied upen is enclosed.

List of enclosure :- As per Index.

Nest Verification /P-20.
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I oetlins Lo, STOUCS and two capandell ~hildren (upto 1A {KS
ror Lays ond 24 yfs 3T cirls) will be allo.e! sir trave
Legner Taph X /T $lchoar/AGArt aln And Caloutte nnd dice versa
while portanaing joumnys rent ionn’ in tho procerding paragraph’ Y

(.x) )} | é{%f . ) " EON tAwewn /4 | /
S &
A\ Y




A

3. Thege orders will take effect from 916t ov 3 and wil}

Dapetment are concernel, thoee Hricrs {saqne after consultation

- _—2({_ ' " > '

Al . h
. " .
- 4 - ;\\

, '(x) "Childr:n sducation hlllo\dmce:v./:‘.oatal Lubgidy)

Mo-q...----c-nn-—,-——-“‘-—--- - T TNayae i S S @ e s

S - -
' < whare the &hildren do not Tcompany the Gove servant:

Q0 the North Easiem Region , children Education Allowances

Upto class XIIY will be gdoiseiblo in raspcct of children

gtuly ina ot the 1ast atation ot poSLling of the cmployee concernad’,
0 oY ather gtation yheLre the childre:.cceldc \tit_bout ony
restriction of pay draun by the Govt servmt, If children studying
in schools sre put in.hdstels o the 1art st a3t ion of postin

Or oay othe station, the Govt Serveet servent concerned will

be given hostel subeddy without other Iestrictions,

2. The atove orders except. in gun Para (1v) will a180.be mutatis

mutencis apply to Cetra} Govt ¢moloyees posted to Andgman and
Kicmar Islgadsy :

remoln in “orce for & perdd of three yoars upto 3st Oct 198'!

4. Al existing special allowance, facilitics »nd concassions
extonced by any special orders Ly the Ministries/AQpartmac ts
of the central Govt to thel r cwa employees {n Lhe YNorth Bastarn
Ragion will be withdr myn from tha daste of offect of the onlersg
ontanel in this office RO rand ugl,

' In 80 far as pe sona serving in the Ini4g it & Accounts
&ith Comptrone{ ad Huditor Gea ' ral of India,

o8/~ (sC Mahalik)
Jt Cecy to the Govt Of India
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| . 7 ' NO. 11013/2/B6-E-11(B)

oAy
. / COVERMMENT OF INDIA, BINISTRY OF ~

_FINANCF (Department of Exprnditure) AY\M}MQ}Z&«— ‘;’{
New-Delhi the 23ru- September 1986,

OFFICE MEMORANDUM
Sub ¢ Recommendations of the Fourt Pay Conmission Decisions -
of the Government relating to grant of Compenswtory(City) .
& House Rent' Allowances to Central Government Employees, -+

The undersigned is directed to S8y that,consequent upen
the decisions taken by the Government on the recommendations of
the Fourth Fay Comnmission relating to the wbove mentioned allowances
vide thés Ministry's Resolution No.14(1)/1C/86 dtd. 13th September
19:C, thie President 13 p]eascd to decide that in moulficution of
this ¥inistry o.M, No.F, 2(37)-E~I1(B)/64 dated 27-11.19(5 as
amended from time to time for CoMpensatory(City) and House Rent
Allowences to Central Covernment empldye(a shall,be @dmicsible at

the Iollowing rates., -
COMPTNCATCRY (CITY) Al LOVANCES § )
Pay Runge S Amount of C.C.A. in class of cities
o (estc pay). o o (eewm) T
_ ' A B-1 B-2
BCIOM -'nn950 30 25 20
5.G650 &nd ebove but below A.1500 45 35 20
F415CC and above but below F.2000 75 - 50 20
P L2000 and gbove : 100 75 20

lete :- For 14 special locolitics,where C.C.A at the ratvs applica-
ble tc B-2 cless city are teing paied,frech orders will be igssued
svperclely, _
11HCUSF_RFNT_ALLOVANCE

> ~Type of accommodation Pay range in Anount of H,R.A.payatle in
! to vwhich entfitled reviseld scales Bepom
} : %¢4 . 6 Pay for ent- A,I-1,B+2 C cluss Unclasse
i h,H“/) s setct————y
1 1l2¢ément, Class ci- cities ified
G} < ' ties, places
ﬂ'ﬁﬁ 1 - 2 3 4 5
{,(«ﬁﬂ‘f*;‘at\‘: 750-949 150 70 30
. Tt = qgT\Y 950-1499, 250 120 50
‘ (‘d“«” V2 1500-2799 450 220 100
'lﬂ“@‘“‘ s \MM. <
a V' ol 2800-12599 £00 300 150

o & ¥ W? s W HH.A at above rates shall be paid to all employees (other
A tbar trose provided with Covernment owned/hired occomodution) withe
out roquiving them to- produce rent receipts,These euployeecs shall,

Cont” . to P.2

RS



.
| 1

e~ .

/‘(’)nldoo.va
Ho.over, be required to furniyh a

they are incurring
*" rent, H.R,A. at above rates shnll

— 26 ~ - . "J%:??

certificute to the effect then f

eome expenﬁiture on rvnt/contrlbutlna towardg

ruld to Government

€uployies living tn thcir'owﬁ houses subdict to their furnishing

certificete that they are peying/contridbuting towards house or
Prorérty tax or maintenance of the house,

"3 Where H,R,A, at 15 percent of
the same shall be tiven

special orders,
£ and B-2 clags cities,

Continue to Ve apolicable,

5. PFay for. the Purpose of these orders, will Le ‘pay!

Péy has been allourd under
0s admigsible in A,Bj-4

In wtRk other Cases covered by specia) order
HRA sgall be edmisgidble gt the rate in C clags cities,

f/ Cases there shall be No upper pay limit for payment of HRA,

In both thesge

a8 |

defincd in F.R,9(24) (a) (1). 1In the cese of persons vho continue

to Jdrow Pay in the scaleg of Pay. which prevailed

prior tov 1,1,19¢c¢

it will include in addition to Pay in the pre-reviged ¢ SCules,

deainess pay,

£, These orders

desrness allowance,
Ad-hoe LA apd Interim Reljer époropriate to that
under crdersg ip existence on 31-12~1985,

Adeitionul Learness Allowance,
P8y, ednissible

~ shall bé effeciive from 1-10-1986,
For 1l,c period frop 1=1-1986 to 30-9-1986,

the above €¢llownnce will

be éraun 4t the existing retes on the national P8y in the pre-xx

reviged scule,

7. These orderg will apply to civilien

Wp————, ]
o -

eauployces of the

Central Covernment belonging to Croups 'BY i1 g ‘D' only., The ex

orders ;1)) elso apply to -the Croup 'p/ ¢t

rald from the befence

& 'DY civiy enpdioyees

Service's Cstimates, 1 regard to Arved
Forces Fersonnel and Réilway eaployees, sepur

ate orderg vill be

18sued Ly the Ministry or Defence und Depurtament of Raidiuyy

TFéspectively,

e, In g0 fur o3 the pPersons Serving in the
Acccunt. Jepurtuent are Concerned this ordep

- tation with the comptroller and

India fgoit und
Issues ufter cunsul -

Aud itor Cenera)l of Indig,

9. Hiddl_Version of the order is ottached,

..
-,

Te

Sd/-
( B. P, Varna )

Join Secretary to the Covernment ¢ India

A1) Miri:tries ang LUepurtment of the G overnuent of Indiu «1¢, u5

Per aistribution 1ist, .
Copy Torvirded to CeAC &nd
coples) L s per standurd eng

UPSC. ete, (with usuil huuber of s, .re

OTSement 1444,

w

SRR P
P
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NotsT Gavernnt of Indis
\ VW Givlonic il Survey of Ind
4, <hwrin:h.2 L n.
C~lcutto=-l6.
N N 14017(1)/83=-3(HRA) “3137~ Datad the fééie
Sub:i= Housp Z.ent Allawance circular S%jféﬁ).

L Ll TET SR T POy e v Bam S RIBEN N it Eteses tma e

A ¢y cf the Ministry of Finonc- Dontile of £xpon: 1Lur-
0.MuNa. (1) 11015/41/86-2.11(E) /87 't. 13.11. 87, reccived
~r\r “he Ninistry of Stezl an? hinos D~wartn:nt »f bincs,

Now D-lhi un-daor their litar Ne. 21'17/87 I F dt, 1t .1nu;ryﬂ§
is firwarda” for inforratin and naco-ssary aclisn.

.

e Flawe, ,alk?

(rc&JVz
A*P1n15~rﬁt1v fficer
for Dircctor (A'lninistr..ia)

Dy.N2. 51/3/88

The undersicna” is fhrﬂcted to refer t~ jara L »f Hs Ministry,
Office Marorandur »f aven nurber 2at? 19,.2.87 regavoincantral
Givernmant er=!oyecs balon~ino t3 Grﬁu‘?"TET—'C' and ‘D' cad ake
mary 1 of OMe of oven nurber dated 22.5.1987 ror~rding coniml
Gawernmen® 2miloyoes  beloneing 't= (rou~ 'A' en the sul jad notad
above and ty s-y that conscuznt u»on fixoti~n of flot e <f
lipence foe for resicdontial ~cc‘~ 0‘ L3 ~n urdz carriGovetont
3IT Vs hs country viZs inis urE-n Tovelosrent (Dirsctorate, -
A Estate)® O.L.No. 12035/(1)/05-bol, 1 (i) A:ta? 7.8.1987, the I-AJd)
the Presis st is “laased t- doci‘e thet €ontral GovsTiodmb. o oloyecs
balwnzing tz Grouw: 'A' 'E' 'C' ape DV xkiny in varicus cl::ifi:A
citirs =h” unclassifiad ~lacos“ill Lo ﬂnt1t1~’A*1 st
in licu of Fent Fr_:_dgch4gu~tf\n 3s undord ~

= == T

(i) Anount char-e? as llC’DCQ f'r Governrert agenrrodation -
as fixed in toris: of Minic iry of Urkan Dovelowat
(Ditcctorate of Estate)'s above monti nad O.M doted

7.5.1987 and

(11)Hause Rent Allowrnce ~dinissible tn curres »onding
* étoyesshin that classifie c1ty/wnc13551f1“' nlaee’
. in tornst of f“ré 1 hlnlsiry s O.l. LJ.1101?/2/
86-E-11(B) -ta-(23.9. 1985 fxr contrnl Governrant
eonloygees balancing to Groups 'E' 'C' ond 'DY and Pern
1 of- Q.K.No, 110337/2/3€-E.I1(B) dzte? 19\3787 for -
Cantr-1 Government ermnloyzes belnnginag to Grous —A.
2. Other terns andconditi~ns for "“iSSlbllity of cum-pirsatin in
lieu ~f vint free accrra ation inicated in +his Ilnlstry's office
I'srer-ntum Catcd 19,2.07 2nd 22,5.27 roeroin the saige
" 3¢ Those orZers shall t-ko 2f7-ct Zxor 1.7.87.
4+ So far as persons sarving in th: Indian Audt and Accounts Doris.

are concernad, thoese orZers issue aftor cnsultnti'n with contr-llax
and Auditcr General of Indi-,

tkt /-

e

Sd/"‘i"--No Sinha
Dircctr
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CLOEAL Abain b fUALIVE IRLBLHAL SUMAIA T L ERIHEH

Hriginal ﬁphlicatioh'Nc. 48 of 199
Dpte of cidor @ This the 26.h day cof Novamber 1993,

Shri 9, Hague, Vjce-Chairman

glitice of tho Ujiector,

Gealungleal Survdy of India,

, gporation Hunipur%laquland, Dimapur,
Uistrlcl Kohime, Hageland

i Uhei BlL, Sanglylne, {1 smbe (Adminietratlva)
i .

\ Shri 1. Lopdun ho and fortysix(at6) othurs,

5 Group 'C* & ‘D! amployoeos posted in tho

!

s ... Applicunts
Uy Advocuto Shirl MGl 1 l‘lkhu.
‘ -~ Vursui-~
1., uUnlon of ladia, throujh tnho SecriLary
Lo the Govipnment of 1ndion,
. Ministry of Stool and Minns,
‘ pDoportmont of Minos, Hou Dalhi

i

2. lha bjysctor Conaral, Gﬂuluqicul‘SUrvcy
of Indla, 27, Jawaharlal Nehru Road,
Calcutta: 701 013 ‘

_ v, 1he Dapuly Oiinctor Sonoyal, Goanlogical
! Survey af India, Horth Cost R3glon,
e Asha Rutlr, Laltunkhrah, Shillonn-193703

4, Tho Oireclor, s 20logical Suyvey of l1ndie,
gpsration Hanipur—Nagaland, Dimopur. v .efocpondants

By Advocate Shri S Ali, 31, C.6.9.0. &nd
chri A.K, Choudhury, Addl. Cohenelo

> e o000
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The applicants numbering 47(fortyseven) ars
Group 'C' and 'O employess undur Lha Olractlor,
Geological survey of India, Operation HMunipur-vayalandg,
at Uimnpur; Nugaiund.vfhio application Ly then uidorg
Section 19 of thoe administrativa [ribunuis hoi 1345

cladming Housa Rent Allowancu (HRA) ol thw tatu

spplicabla to '0' cluss citius, {.0. al tho yute ol
185 of Lheir pay and also claim compunsatlion at Lhﬁ
rata of 1u¢ fa liou of Roat [ rue fRccuommodation {3 i).
Thoy cluim lhug Nagalend falls within '8* class cllios

for Ltho purposa of BRA and compunsatllion in liou of REA,

2, It is an adeilted Tacl that tha umployuss of ’

hoe rospordont Dyrectorste are entitled Lo yaat fyan
accommudation in Nugaland, but rthoy wers not given froo

govaernment accommodation,

3. Lasrnad counzal Pr NN, Trlkiba 1oy thas applicantas

submits that Il uas establishod vid Judgmunt datoed
31.,10.,1990 in UehoND.42(G) /B9 of this Bonc-h snd auly
confirmod;by thu Supromo Court vide ordur datad Y§.2,1993
ln Cdvil Appeal w0.2705/91 thst Naugulund in gonorsl is
‘61 class citty wnd the Central Covornment empioyass
there are enticltj’q for ynefits of ‘0! cl
-qranted by varlous circulars und offico munorundu.
My T rikha rgad out thn-reloQant Cffics Munorenda. fhnss
submissions are not d}sbutad by leavned Sf. £.6.5.C.
fir 5. AL, Wo ﬁgve perused the judouwenls snd oidurs

reforrod to by fir Trikha, Nagaland had bean recagniscd

'\ ’é?i
(\.
«

X
¢
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s 'ut cluass cilios fnegoneral vide our Judgmontl aid

o1dur dated 31,10,1990 in JohNo,62(6) /09 roud with

cho Suprome Court ordar dotod Y8,2,1993 i Clull appral

Ho.2795 of 1991, This boing the esteblishoo position,

w3 hold thaut the applicunts ware ontitlod Lo HRA at the

rato of 1498 on thalr poy from 1674 to Sept omboy 1986

snd thereaftor, on flat rate basis group wisely with

ulffect fyom 1,10,1906 pursuant ta OfCLice Mewdrandun

Fo.1013/2/06-€-11(8) dated Nuu Dgitd the 23yd Soplumbuar

946 {easuud by tho Minlstry of financae, GCovaranunt of

tnuls (Annexure A/7),

AfLor thn fixulloq of the HRA on flut rute

basia groupulsaly the Government of India furthuregranted

compoensation to Group A, U, T ond D suployuss §n liou of

funt frow accomnocation uith effect fyom 1,7.1907 vide

Govuyoment of Ladia, Wnlstry of ¥ inance, Uepartaant of

Expunditure Q.M. No W 10YS/4/86-C 11(b)/67 duted 13,11,1937

wuhich reéads as follouna;~

-

Tho unvorsignad is directad to safur
to para 1 of this Ministry®s Gffice
Memorendum of @ven number, dutod 19,2,1937,
rojarding Central Govornmant omployous
bulonging to Groups '8', 'C' and 'D' and
alsa para 1 of 0O.M, of 8von number, duated
22.5.,1987, regarding Central Govarnmant
smployoes belonging to Group 'A' on the
subject noted abova and Lo say that conso-
quant. upon Tixation of flat rato of licsnce
fun for residential sccommndatlion under
Cantrul Government all nvar the countyy
vida Ministry of Urban Dguvelopment

Diractorete of Eatetes)'s 0.M N0 12015
'21)/%5—901.IK(V01.111) (1), dated 7.8;1537,
the Prasident is plonwed to decida that
Coentral Government employses bLolonging to
Groups 'A', '8', 'C* anc ‘0" uvorking in
varlous clessiflod cltios und unciussifiad
ploced uill be entitled to comuoensstion in
liou of Rent-fres Aucommodation as under -

¢ (1) Amount charged as licence fen for
soveramant Accommodation o fiawd
in taims of Miadstry of Urban
Vovelopment (Uiructorecve of
fatutes)'s nbovo maentioicye 0-M.
dated 7.8,15487} and

— A -
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(Bi) Hodes Rent Allouanco womissioie
to corrvsponding smployous {n
that cluasilCiod esty/unclassi-
Cood placo an togme of pagae !
ol Uits Mlntstay's 0.0, No,iGYs/
2/06-L . LE(BY, dalud 23,91 900,
L far Ceoatral Goavaynnent omploysas
. Lolonaging ta Gicapn YUY, WY g
O wnd pars 1 of 0.M kG I01Y/
2/86-F 11 (D), datod 19,3493,
for Contral Govagnnant

umployeas
Lolongling to Group A1

2, Othor tacma and condit{ons For woniafa
N bility of compansation fo Ylau of ront-
Fira necomaoidntion tndleatod (o thia
Minloleytas Offlce M Wataadum, ot

VO.2.1907 wnd 22.5.1997, 1umuin the sama,

Thasn ordeis shall take 8ffucl fvom
1,709

30

lﬁu compungatiun ta (ixed at 14 of the manthly
ampiumante claculatudg with wlarence to Py vidu NOTL
uindler pora 2 of Lhe Govarament uf'lcwia,'l‘linh!l‘ry ufl
Vinunce OFffca Momo randum Ro M1 S/a/ G- 11 {L) /47
dated 26.50947, Tooae 01 Lce Mamsranda hug Lo
c(rculntudIUy Goatogleal suyvoy of tadfa, C;&f}uLA

vido ocunyg Nu.knu\v(l)/UJ-}(uuA) duted 26,9394 Tor
naceaftary action by all biunchos, Yherefore, we holu
that the u(lpllCoHLu' are untitled to :or‘n;_-::n:..:txo.\ ul

tho rato of 0% uf puy &n Jlev of ronl f,ae BCCLMMOr g -
tlon uith effsct crom 1.7,1907 in terms of 0.M.50,10 1l i/
A/0G-L .11 (0) datay 13.11,1907 (q udrl-l'_‘

Lan of (he A,

e The ?nnllcnnta usi1o not entitNod to 1.

‘umpansation in Lleu of ront frog sccommocation for Che
wonth of Hovembar 19?9 and thoy are lisble to rofund

thut amount,

G. In tha rosult, this application i3 allowad.

fhae respuntonts are c¢iyected to pay BRR to the applicents
at the rate of 195 of Lhuxr'puy from 1974 and st fiot
rate groupuise uith effoct from 1.10,194€6 fn terma of

0.9.H0.,11013/2/06-L ,11(8) du106~23.9.\906. The rdnpondunts

re furthar diracted to pay compunaction ol 10G: of Lhu-

anunl?sly..;..
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Swonthly Cmoluments Claculatad yjty referency Lg tha

“pay”df“;mapuctivc appliconts uith affoct From LY IS K ITY
boctdan nra, 1o

toapondents shal) rsalisa 105 of puy‘

of tho opplicants paid In excass yity salasy for tho

munthlof Nuu.‘unmor 1979,

7. Tha V'e&pondants ghal) twplewent tho aliove

directions goe Py all ariears Within three me,ig

HY

(QU«iuy.-s) from tha datg of roceipt of Copy of the

oftdor, ’
n, Intimate 513 concernsd Limocistoly,
5@/- Se Hi i
' VIce Craiaman
2/ - (;;L-SJI’L Tydnn
MIMSLR AU )
Tnow COpry
C R T
SR e le\b 2 )\‘ }/)

Section ot fin, (Judieial)
\ Ceulinl Adinnistintiva tribunal

y'. Nuwn ol HI‘I'C'I anamnhae.
L

NGRS
A

‘
Y

\
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. A,‘vau- 5 T,

HQ 3 Corps (4) -
. . ) ’ /An:' 99 .Q}.C
' - (}Q~Mar @5 i
s :“} :1?&""‘!(‘“" N u .ol
) - <?"‘
4
I V
C_ﬁ‘gﬁ ON 'F*ICF CIQI,L%
dia, Min nf pes letter,No 5/37269 "
! 9/ >dated 3 Jan 9534 ¢ d ‘herewith for
Lo . oLeaqe. o .
5. Major )
N & ‘DAAG
=l . for cos
','"_ ‘l~.~~—-—--~¢-«~w:—_.ﬁ-—~~-- 2
s o 4
MEa a ) o
‘%_ ~~S~»A~'1/.)—.-».E. 2’:.', 'I
R S
75 T ~am di'GCued to refcr to para 137°0f Govt létter No 37269/AG/
ePﬂ}(a)/D(PHV/>~vvlc es) dateq 13.1.1997. and to convey the sanction of
.tﬁeapresident to thé ¢o*lowing Fiel Pervices Cononsslons to De- “enhece
Livilians i Newly defineq Fledszeas ond Modifieq Field Arnas
L defing :abOVQ ‘Wentioneg letter ;o
e ufj-;;_'i v _ _ . .
, o cncefGi?i;idn-empioyees serving in}the,newly defineq LR
e 1 wil&fqontinue-%o be extendeq thgiconcessions
P ﬁed’ini&ﬁne&ure"c’“fo Govt.letter NOEA/,&)SA/AG/PS 3
wbk ‘(y),)7~Q/D(Laj/burvlres) dated 5.1.1964._§D§fenpe.Clviliqn
{%%ﬂ Zemn xoyoﬂs’serV¢np.m..neuly de*lned ModifiedvFieldereas will :
ﬁ%u;peon lhug. to bb*cx tended the Concegsiong enumarated'in Avpx B o ,
;}' t letuer$No* //3761/AC/D°7(E)/146~S/”7U (p qy/bervices) ' )
&nd March: 19{~,, .A:ﬁ
of "r'?:a :;:—-"'* l :‘M . T e
Tn“addi%ion to abovc~ the Deienﬁe F~v111 3 Loveas . R
WSEIVing 5. the-nbuly dafineg Field +d_Areag. Hodifien "ield Coan »
‘Areas w117 £ntitled, to Payrent of g ’2~plql‘€““§EE:ETbry VT C .
Relote- LuvalitQ)”Allowancéf aind o Other aliowanses 'S agnissivle. O
tde&IenCL”CI“i" ans.agxpez T vex lstlng §nst§uotzpna izsueq o Ty
1y Mlnlutrj Ij”maxime;io time, ST _ ' ‘

Y R 1¢ }'t’_‘« "“""'"’ ] q‘"" ’
Py ase‘orders'willfcomc into force wef 4st April 95 _— L A
LR | 4 g S
3o This 1ssuesy with: tnh? Loncurren

Mia vid helr Yo No

. -“l'“ ..J
Fincnce nxviaign of thig PO
5(1)/ 5»-AG(14~P ) dated 9. 1*‘4995 *:“ .

e
-

- ‘. ’. ,>
. 5; A ‘ ’ \‘Y 2 . .
v e ,-\ . ) o 2 ? et _ i
;. - x lours ialihﬁully QL
\ . ' B e
. ", e ’ ~. : dov o
- ;o SO/ = eRix K R
(L, nanga)- Rk :
Under Secretar, to, the Govt of India - f'"3;5?
e, ‘,‘ \4\: . “hety, - R -
.'.'" ‘ S ~ , e ";‘m LRl
."' .: - \-_“}‘" ‘:; bd ."‘ - . . "’.',' : —-{_: <. . ’ D] -
'- : ;2.-'- o L . ' ' _i:f,'; frl
: ~ } .;’ 7 N
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PaI‘t.I-OO. NOI 21 Dat@d 905‘95.0

Sub:~ Field Servic: Concessions to Defence Civilians
serving in t.. newly defined Field Areas.

%\éﬁ){ N o e + e Ty 4 —
% Govt. of Tndia, Ministry of Dafonce Mew Delhi lotter

) y o7 D:
¥ Nos.B/37269/AG/P53(a)/165/D/(P?y)/Services) dated 31.1.9% and
ot B/37269/NS/PS3(a)/730/D(Pay/Servicos) dated 17.4.9% aro

v roproduced below for inf-.riazcion ~n.. necessafaceion,

Plecas: acknowledyo recoipt,

NQ’PaY/O1,/Xj - - SI‘. A;-Oo (pf.\y)

Dated: Zo/( g
VA

Distribution:-

i a) All sub-offices :.- As par standard List.
b B) All section in M.O. :

% ¢) Spare ' L
B X ’\ . N e k4

s, QIA‘AOQQPay)

v e e e Gme ams e e e e

I am'uirscted to reler to para 13 of Govt. letter o.37269/AG/-
PS3(a)/D(Pay/Services) dated 13.1.1994 and to convey the
sanction of the President to tho folloviing Field Service
oncassions to Defence Civiliaas in the neiIy 0sTincd Eiedld
ATR ana pledifio leld “reac as defined in the.above montioned
lotter:.-

i , (1) Defence Civilian cmployces serving in the newly
i) dofined Field Arcas will coatinue to bu extended the

concess] cnumcrate d in Annexure 'C' to Govt.lciter
N%Tﬂ76§%§ﬁf«e/p53(a)/97-s/D(pay)3orvices) dated 25.1.1964
Defence Civilian omployoes scrving in neowly defined
. Modifiocd Fiold sxp¥uyasx Arcas vwill continue to ve extended
jﬁ the concussions eniaeratud in Appendix 'B' to Govt.lottor
£ No.A/25761/0AG/PS3(b)/146-5/2/D(Pay/Services) dated 2nd
March, 1968,
(11) In addition to above, the Defence Civilian cmploycas -
serving in the newly defined Ficld Area s and Medifiod
Fleld Arcas will be entitled to payment of special
compensatory (Remote locality) sllowance and other
allodaacos 45 atlidssible to Defence Civilians ga¢ pey tlhe
eXisting instruciions iosu d by +his Miniotry fron Cding
to tiinc. ) N )
2. Trese orders will. come inte forse W.c.f. Ist Apxil, 93, -
3. This issues with tho concurrence of Finance D vision of
this™t jnistry vide thoir UO M2.5(1)/85-AG(14-PA) dated

9,1.19%5,
\\. Sd/-

(L.T. Tluanga)
UnGer 3ecretary to tho Ggoveriment
S<Y of Indiao
4 4
&
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RESTRICIED

No.9/37239/\GVPSE(a)/73O/D(P3y/5ervico)
Governm:nt of Indigs

iministry of Dofznce
“New Delbi,the 17th . oril, 1995,

CORRIGENDU}

The followviny ~wzn;mgntlis wade Lo this jilnistry s
letter Mo.3/37269/7G/PS3(2)/165/D(2y/Services) dated
31.1.1995, regarding Fiold Sarvice Concossions to Nofence
Civilians scrving in the aowly define Tield Ave22S 8w
Para 1(31) may be Joluted and substituted as under :-

mm—— o M

‘_”Ths Defenc. C.vili-n .mpioay.:es, sorving in theoe
;/nowly definad modificd Fiold Azcas,will continuc
jp Lo be untitled to the Soyycr: i 'Connensatory  (Remotoe
(?Locmlity) A\llowance and otlior allowances as admissisl .
" to Defence Civi iars; as hitl.ertofors,under existing
instructions is.ued by this i.inistry from timo to tiinoc.
However, in respoct of Defonce Civilians employed
in the navily defined Fi:ld Arcas,special comdensator
(Remote LoCality) All:wance 2n. other allowances are
not concurrgntly admissible alonguwith Field Sorvico.
7 Y
2. This corrigendum issuazs with the concurrince of the
Finance Division/A7 Gf this mibastry vide their I.D.10.388/5.
dated 3..1.1995, -

Ydors fal hfully

(L.T.Tluanga)
Under Secr. tary to the Zisvt.of Indis
Tcke: 3012739) '
To , . ‘
The Chief of the' iriay Staff
Mow Delhi ‘ '

Copy to:n.
s per list attached.
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No 37269/Au/»S 3(a ){/QO/D(Pa-y/Service s)
Governmont of Inltia

ﬁ)' Ministry of Usfence

Mew Lelhi o 19C 0114

Datad the 13+n January 1994

“n

Fo
the Chief of the Army Satflf
Sub 3 Field Service cencesslons to Army Personnel
leclementaticn o f the recommendation of the
4%th Central 'ay Commission,
Sir,

I am dizected 4o Say that the 4th Central Pay Commission
in Parg 28,98 of their Report, has Tecommended that the
existing Clacsification of areas for the grant of field service
Concessions and the concassions admissible in fleld areas to
Aramed Forceg Personnel should be Teveiewed by the Govt, The
strusture of rleld sexvice Concessions has since been reviewed,
¥ am directed to convey dwaixﬁ&nsxhaxx:ﬁm@m the sa i
President o implementation of the following decisions taken ip
this regard in so fare as the offrs and Parsonnel bvelow officer
kénk of army ( including army postal sexrvice) are concerned,

2,1 Classifi@aticn of ATeas, At RPIesent field areas are
elassified into three types, Aamely, Full Fleld, “fodified Fiold
and Impzoved Modified I'ie)g Areas, The 8Teas in which field
servico concessions are admissible have be

Lo bean re«defined,
Hereafler, figlq areas will be classifisd a8s Field iaieas ang
Modified rField areas only, '

2.2 Pre-requisites fir classi

<{20U 37 area as fig)d Area a4
dodified Fielg area will be

as {follows g

?fe}d Aree, 1F%eld Arga‘isban area where troop§ are
‘upioyea neaxr the borders o« operational Tequirements gng
“nere imminence of hostilities ang asscciated risk of life

exlists, Troops 1in such areas aro located for reasons of
Cocerational Considarationsg alone and ar. not living in
Cantonm@nts.

dodified ¥io)d Arca, kdified Fie)d 8Lea is an area whero
LLoops are desloved 4n fUpport of Combat echelons/troops
in an operaticnal Supiort role, Degree of operatioral
rradiness g Eligntly lower than that i, Field Area,

though sustained surveil lsnece Continues,

The detailg of newly defined pj

led Aress and ‘'odified Field
Arezs arn Contained 3§

Appandices pnn Tespectively,
2.4 Alﬁ@xnationﬁ «$ any,

the Field/iod1fiec Areas wil) pLe
notisien >y the Government

of India {rom tine to tire,

Contdc...en2/~
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é;% Areas classifjed @s field areas and lodified Fielqd Areas
will be reviewed every tnree years, The review process wil)
Commence one Year in advance of the completion of three Years,

3.1 Concessions, - Monetagxmﬁllowangg. Pers_nnel Sérving in
Field arcas and modified ficlg arcas will be eligible to the
grant, of Ccompensatory field areas allowance and Comdensatory m
TWAilied areg allowance, r Spectively,

3.4 The Tates of the dllowances are given below ;-

S1L HNo dank. "“m““““ﬁnﬁa”

o?'EBﬁESE?E?EFV 5ale of
fleld area allowance compensatery

nmodified
filed area
allce
B In Rs Py In Rs oif
T Lt Col & above 975 375
2. Lt Col(TS) g ia j 895 350
3. Captain 820 325
S % 2 Lt/Lt 780 300
b8y Jcos includigg Hony 650 225
UIEI Comnisioned Ofsrs
7 % Haviidar 450 i75
W 7. Sew/uk including 375 150
ersiwiile NCs (E)

3.3 The Conditions, Governing the grant of Compensatory filed

f{ Area allce .nd modified field area allce in the case of Offrs
4 will be as follows i

Admissibility of Compensatory field area allce apg
Compeénsatory modifieq field area allce Will coumence from the
date on which an Qffr arrives in field area/modified fig)qd area
on obeing posted to g unit/Formation field area subject to tne
following eXxCeptions g «

{ Exceytions. An Cffr 1 g avseat from a field aiea/
4 modified fie1d area 10 any one or mere of the following circum-

i stances shall pe el.glble for Compensatory fielq area all.wance/
"compensqtory modified field d4rea allowance,

(1) For a miximum period of 15 days

$ v

(a) When pvlaced on ihe Sick 1sit uroovin-.. that
imm&diately on the expiry of the period on the siclk

list, he Teturns to ap area at which the allowances ig
admissible,

(L) When on Causad leave

(¢) While on transit frow one field area/mwodifieq
rield area to anoiher,

\w , Contd,..,3/-
54>>Q§g/// RESTAICTEDL
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(11) For a maximum peri.d i 3 months, while on temporayy
duty subject to The fulfilment of the .ollowing conditions s-

(2) The officer Continues to be borne on the strength
of the Unit/Formation in the vield/modiried fikld area,

(b) The officer in the ocdinary ceurse returns to

duty to a mext tield/mcdified field area (not necessary/
the one from which he went) on termination of the
temporary duty, '

(¢} Ths pericd of av.nce i3 sgent wholiy on cutvy,
NOTE Comgonsatory field arsa allowance/compensatory
modified field area allowance will not be admi-

proceed on tempo.ary duty frow field/rodified
i field area,
3,3,2. Comesnsatory field arca ullownces/éonpensatory wo0Gifted
S field area allowances will not be admissible in thre folleowiny
chircumstarces ;-

(a) hen an officer is absent from the filed arca/modified
fleld .ea on Annsal l¢eve or sitk leave or any other leave
Except casual leave,

(b) “hen an officer from a feac2 area ig especially
appointed to officiate in a vacancy of less thapn 3 months
duration i€ the ermanent incumpent continues t¢ aAraw the
Congensatery field area allcas/compenaatory modifias field
area allces under the exceptionrs mentioned above,

o NOTE Compensatyory field - res allce/compensatory modified

e [ield area allces Will not bhe adnlssihle in addition
to allce, faxugfn ferelgn allce,
compensadory daily sllce for $ rving ex-7ndia,

P 3.4 The coditions for the drawsl of comoensariyr tory fleld

S axea ellce and modifTieq field ares 3i1es in the casa"¢f

TR JCOs/OR inCuding NCs(ZY wil] ie the same 2s given in Fara 1
. of aniexure A to this Ainistry's letter o A/02584/AG/PS3(a)/
97-S/D(Pay/services) dited 25-1-64 as amended,

Admissibility. Thess Tates of allowances will e admissible
0 i

(a) Proursonnel serving in Detaghments, Units and fans in
areas mentioned in Appendices A 3 B,
(b) Personnel of Defanca Sseurlity Corps 2o loved with Unit
whose perscnnel are eligible for the grant of those
concessions,

‘4.2 Lists of Fmns/Units which are in field ar.a of modified
field area and are eligible tec fiald SCIViCe €016055i0ns will ba
‘notified Ly the Coxps Commander to PAOs concernpad quarterly ie
fof the QE 4ay, Aug Nov and Feb SVery year by the 1ith of tho
Ponth sub§e uent to the closc of the gaurter,

- ? X >€>> \V Contd,,,,4/-
2 RESTRLC (20
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4,2 Qther toncessions : Cther concesslons in king atl prasaat
adoissible in full field areas as per details given in Annexure
A to the Ministry®'s letter Mo A/02584/AG/rS53(a)/97/5/D(Pay/
Services) dated 25-1-64, as amended w 11 cantinues to be
admissible in the newly dzfined Tield areas as alvzn in Appx

A to this lettexr., Similarly, the concessions admissible in
¥odiflied fiela areas a: ner details given in Acoendix A to

this Ministry's letter nNo A/QS?G1/AG/P$3(b)/746n5/2/0(pay/
Szrvicas) dated 2,3,.63 as ancadsd will pe admlssinle in the
modliiied fleld areas as ner amendix 3 to this lztler,

ke

~ T s

3. Three allowances will, nowavev, w0t ve adalssiple to 3=
Static formaticns/uUnits =g, Mikdltary rarms, JRS,

{a)
\
fegruiting Office, irainiag Centres & #stavlsshements.,

b}
(3
@
'\v ~

nCC Jlrectorates and Units,

c

~~
Lo

TA Units unless smoodied,

(d} decord Orffices and similar Establishements,
5.1 High alti&uda/Uncon:gg&q;“Qli@gggaﬁl&owgggg, Personnel
serving in Field areas whic: arc situated al & nelyht of S000ft
and above including uncongenial ciimate areas pelow hoight of @
9000 ft will be entitled to High Altitude/. ncongenial climate
allowance. A lowst rate would be applicable for areas @x with
an altitude cf 9000 Ft to 15,000 £t and higner rate for areas

above 13,000 ©t (eoxcludidg siachen), The cetalls of Lhese
igh Altitude/Uncon-

areas awe given in Ay .x . T.2 rabes of H
genclal aldmate allce ave glvea as under

S No “Aank Cat-i{lieight from - Cat II (feights
Q000 it to 15000 £t wove D000 ft
incl uncongenial (exelaiing
Climate zcsas calow slachan)
heights ¢ 9000 ft _
1. Lt Col & apove 10U 600
2. Lt ol (TS) & ia) 350 525
3, Captain ' 250 275
4, 2Lt/Lt %2Q 200 2% 300
o, JC. s incl Hony 180 27¢C
Commislonea ¢ffrs
G, flevildar 140 210
7.  Sep/Nk Including 100 150
erstwhile NC(E)
5.2 Hiah Altitude/Uncongenlal climate allowance 1111 be

admissivle Lo addition to the

come-engatery fleld acea allce
and othes concessions in kind

;Contd....S/—
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5.3, The

¢ other conditians joveraing the orant of high altitude/
uncongenial climole allowande as given in this Ministry's letter
No F,09/3/75/D(lay/Services) uated 28,2,75, as amended will cone
winuve tc be apolicable,

6,1, Siachan Allowance, Personnsl serving in Sis

ce Sizchen Glaciar area
will be eligible to th2 graast of Siachen allowance at the following
enhanced rates ge

{(a) Oriicers - B, 1,200/- P
(b) JCos/OR .= D, 800/ /- 4

6,2, Slachen allowances wil) e admissibl o
tory field area allowances .but not with high altidude Uncongenial

clémate allowance, Other coniiticns govrralag grant of Slachen

allowance as containad in this Hinistry's letier Mo i(2)/21/D (Pay/
erviceg) dated 01 May 91 will continuc to be an~licable,

in adaition to comrensaw

Tolc Conseguential Effects : Of7rs/JCOs/OR who have besn allowed
to retain Tamily accommodatio: at the last duty station as on the &
date of issu: of these orders and who on issue of these orders will
cease to re entitled to retain such accommodation ma3y coatinue to
retain the accommodation till such time s mrried accomtodation a%
ihe pressnt duly station is made Avallable, Altsrnatively, their
familics may be alloved <o move to a selected place or roesidence/

home at Government expense, 17 they so choose, in accordaize with
exdsting insiruciions, o

70,20 Personnel of formations/Units who will nof be elicible to
the grant of field service Concessions, consequent ugon the formae-
tion/Unit being outside the nevily cefined concessional areas will

b2 governed Py normal conditions arelicable in peaoce arsa for all
pyZposen, '

Concessions on Atiachment

2} Individuals/Detaci. ..nts irom finfUnite not served by

nese oruers but who are attachoed rTor onerational jurposes to

oLantions or kit unlts draving the field servico cenecessions

dd Al the attachment 15 F°r less than two weslis, w2 entitled
w thy concessions at re. ot adaissitle undzr sara 6 of

Annzzuse A to this Ministry's letter No W02534/AG/PS3(a) /975,
i:S?’:I) ('-"nyﬁ’%@IViC@S) dt 25.1,64 as amended,

tay

(b)Y f the aty

) . o
L8 Comaonsat

tachment is vor two weeks or more, the allce
£y “lold srea cllcu/compensatory modified f£d
erea ~llce under these ordo: s as alse the concessions as

applicable as por orders zeferred to in para 8 (a) above be
admiszible, '

{e) Mo cush TA/DA will e admissiole in clthor case,

These orders will come inte force with effect

A\

Col‘hdoameooo/'
W /
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2.2, Consequent up.n the cominy inte force of the revised
nrcu.uw tho follovlio; mon:tary allowaac s <1l stond #1thdrawn
PO deh.¥S exCopt la Caves rotorred Lu in ara 11,2, below e

s . 3 - . . Sy e L R S o
(a) swecizl adhoo allow-nc: cof By 13/~ admissible for
L.
A

officels,

(b)  Swparaticn sllowancs of &y, 140/= 4 acdmissible for
Oifrs,

(¢) gpec¢43 comy2nsatery ’11clu) allcwance ranging from
Be B9 to wse U3 b adalisible for JCOs/O8 lacl HC(E),

10, Seeciald vOW?“ﬂ:?hOry &}~ro+6 Locality} 3llowance, This
allce WhICh 15 at oress.t admissitl  1n mo " fiad Tiaid areas/
neace ar-ss on the b1v¢11n“ patizre 2111 »lso stani withdrawn
out w8t 1:l Feb 1004,

Vigle  Addustments @ Tre ilc 3 . atiened ia para “,0 aLove
drawn &, the indiviuusls c,acarned ¢

be adjustod 2gainst t“, Cougrdnsatsor
i

t
1 roistoApril, 1093 wil)
y Tleld area au._lce and
vomp . niatory modifind fizld area all it
these orders,

admissisl ., uadz

1.2, .here, however, ar i:7ividua) has berome disentitled to
any monetary allce conau«ucnt w00 change Lo the classification
of arwa, no recovery will be m~de of the monetary cllce already

avella=d af Dy ai indl sadef Ss exis ting oruszrs uszto the date
of issue of this letier,

12, The existinqg ordurs on the sucject of fis>1d service
concessinng will stenu modificd tn tne extend indicated above,
13 )

; strving in the newly 1~£;“ Ll arcas wotl ve acvified
i oodvaLoly,V/

o The cunecessions to L aamiesille %o d2¥ence clvillans

14,  Suitable adminstrative
these ordars will ve issu-d
with 26,

T bpliuentatlicon of
;, :ha Axmy thirs, Ly Znasiltation

14, Tris dscues with o L. Loncultarce af Yinance Division
; C. this dfinistry's vide wziy U Mo 5(4)/8H~AG(6mPA) dated
12.5.94, '
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Appendix 'A' to Govt of India
Ministry of Defence letter No

s 37269/AG/PS 3(a)/90/D(Pay/Services)
L - dated 13 Jan 94

(Refers to Para 2,3)
LIST OF FIELD AREAS

1 EASTERN COMMAND

(a) Azunachai Pradesh

(i) Tirap and Changlang Districts,

(11) All areas Worth of lipe Joining point 4448 1in
LZ 4179-Nukme Dong MS 3272-Sepla MT 2969-Palin O
9213 Daperido NA 5841 Along NL=1273~Hunls Nu 0170
Taviaken M 8136~Chupai Bun WM 8814 all inclusive,

‘2) Manipur and Nagaland States,

(¢) Sikiim s ALl az-as North and NE of line joining Phalut
LV 4750-Gezing LV 7059-tan~kha LV 6160-Penlang La LW 0666

Rangli LW 1448-BP 1 inp L4 .453 on Indo-Bhutan Border - al}
&nclusive,

2,  WESTERAN COMMAMD

Himachal Pradesh ; A1l arcas East of line Jjoining Umasila
MV 3951 Udaipur NY 8663 Manl Karan SB 2300 < pir Parbatil
Pass TA 1459 « Taranda TA 2335 - Barasua Pass TA 8801 all

inclusive,
3, Qumkxa¥ CENTRAL COMMAND
Jttar Pradesh : ALl area North and NE of 1ins joining
; Barasua Passg Gangnani TG 136%2- Govind Chat TG 0937-Tapevan

TH-1822-Munsiarl TN 8987-Relagad TO 2466 ail inclusive,

4. MORTHERN COMMAND

z

(a) Ladakh Sector i Areas North and East of line Joining
Zo jila MU 3035 aralachala NE 6672 8long the great Himalaw
Yan Range all inclusivec

(L) Valles Sactor : All areas wast of line joining point
1556 in M B470 Gulmary MT 3105 Naushara MY 3105 ®m Ringapat
MT 2133 Handwara MT 2043 Lalngyal MT 2339 Point 8405 in NG -

4365 North of line Jolning point 8403 Bunakut MT B453 Razan-
NN 2239 Zo 3jila all inclusive,

(¢) Jammu-R 4ouri Sector : All areas west of line joining

Tip of Chicken Neck RD 7073 Canel Junction RD 6364 Mawa
Brahmana MY 3854 Point 1556 in MA%470 all incdusive,

.Q.'Oﬁlﬂﬁa..ﬂ"
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LIST OF ¢0u JFTiD FIELD A.RliAM

SOUTHERN AN WESTERN COMUAND

(a) Raijasthan and Puniab : Areas West of lino joining
Jassai, Barmer, Jaisilmer, Pokharan, Udasar, !'ahajan,
Rznges, Suratgarh, Lalgarh, Jattan, ALohar, Sovindgarh,
Fazilka, Jandiala Guru, Moga, Dholewal, Beas, pir Sarangwal,

3 Hussainiwala, Dera Baba Nanax, Laisain ulge upto the
- Ibt8rnational Border all inclusive,

(b) Haryany : Satrod (Hissar)

{¢) dimachal Pradosh s Arvss ‘rth of 1line joining
Narkhanda, Keylong upto field arca line/nich altitude line,

ZASTESN COMMAND

7

(a) Assam and Arupachal Pradesh i

(1) Cachar and North Cachar Dists of Assam
including Silchar,

11) All ar-as of Arunachal Pradesh and Assam lbrth
cf River DBramaputra less Tejpur, iisameri and field
areas, ‘

(b) State of Mizoram anc Tripura,

(¢) Sikkim and wWest Bengal 1+ Areas Worthwards of line

Jolning Sevoke LV 9990 SuTdong LV 9850 Sherweni LV 9453

Bagrakot LW 0113 Dawdim LW 1109 New Mal Hasimara QB 7894

Ganga Ram Tea Estat: GA 1377 upto the High altitude line/
A tield area line/International torder all inclusive,

CENTRAL COMMAND

Areas North of line Joining Uttarkashi, Karan Pravyay,
Ciauchar, Joshimath, Chamecli, Rudra Prayag, Askcte, Charamagad,
Vharchula, Kasauli and Nazondra Nagar upte International Border

all inClusive,

NORTHERN COIMMAND

(a) Valley Sector : Areas West of line joining Pattan,
Baramulla, Kupwara, Drugmula, Panges, “Aankes, Bunvyar,
Pantha Chowk, Khanabal, Anantnag, Khundru and Khru upto
the existing High Altitude line all inclusive,

(b) Jamou Region : Areas West of line joining DP 19°
Brahmana-di-Bari, Jindra, Dhansal, Katra, Sanjhi Chatt,
Batote, Patni Top, Aamban and Banihal upto the existing
High altitude line al} inclusive,

w
i
*
A
&
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;\ A-pendix 1CY to Govt of Indila

o Min oi Def letter No 37269/AG/PS3
(a)/90/D (Pay/services) dt 13 Jan94

(Refers to para H,1)

i, IST OF HIGH ALTITUDE (UNX)MSENIAL CLIMATE) ABEA

1e JAMMJ AND KASHMIR - Area slony the following line veyond 3=

Cease Fire Line Nullah crossing N 2180 SOUTH along '
Nullah to NALA junc Ni 1969 SOUTH along Mullah to WICHINAI BAR
NN 2048 SOUTH EAST along KASHMIR/LAUAKH boundary passing through
heights 17573 (NN 73) 19590 (MM 72) 19830 (Nt 91) 17672 (NN 80)
FARIABAD (No 10) SOUTH SAS5T along houndary to GR NT 2490 SOUTH
along poundary to point 21570 (NT 2456) again along boundary
to GR NT 2758 EAST AND NORTH EAST along boundary to 3R NT 4269
SOUTH EAST along kouncary to HAGSHULA (NT 5662) SOUTH EAST
along boundary to UMASILA (MT 6850) SQUTH and SOUTH EAST along
boundary to KANGLA JOT (NT 9429) KAZALWAN "UREZ REGION, RING
PAIN AND RING BALA REGION, TITHWAL AND TAMGOHAR R<GION AND
DODA, -

2 HIMACHAL PRADESH : Area along the following line and
beyond 3-

Along foot path and then nullah to point 12380 (MZ 0891)
along MIYAR nullah to its junction with CHENAR at NY 8663)
SOUTH EAST along R CHENAH to KHOKEAR (Nz 43) to RAHLA

(Nz 47) and straight line to MANI KARAN (SE 64386) along
TinuxEexx{MAXRBREFxSRYEM PARBATI R TO PIR PARBATI,

3¢ UTTAQ PRAJESH @ Area along the follewing line and

beyong, BARSAU pass,(9448752 point 20270 (949859) HARSIL

{??389?)\K1DAHNAYN (TG 9855; UADAINATH (TG 9053) 4. KESH.AR £IH

%EH 0739 {excluding town limits) tc JUMAGHAR {TH 2539) KALANKA
TH 5028 ) MILANM (TH 7423) 5:5LA (TO 2503) CHFIYALEKH (TO 4994)

and area above 9000 ft in the desianated fisld areas in ﬂ;ég 'AY,

-

4s  NEFA 5 Area along the followina line and beyond 3

Polat 14600 (MS 2881) to SENGE NZONG {8 2888) #4ATAU (S
9

Q{l?} SA;PMG (AT 1379) Lasuny (4T 2289) KHANZWA (O 2803)
NYARIN (¥D 7923) to 8th mile stone (One ZIRO NYASI' Road) 8 th
mlls stone {on DAPORLJO - LINEKING ROAD) poyom Swk (MT 9379
2nd mlle &éone north'of YARY (MP 9575) DOSING (NL 3592) DALROH
{ME 16208) AHINKOLIN (NF 8334) KRONLI (NG 2401) GURUON (NN
4592} LATON (N4 7579) HAY. LIANG (7% 01993 CHowAll ( 7' 9943)
KAasribu (000 0129) point 6400 (N1 14072) Y IJAYNATGAR {“ﬁ 4955)

5. SIKKIY

Morth and North Last of the line ¢ i, ir ol
AR y B Eds - L Line cunndey frowm point 12785
%}% ge).g?igt110140 (LT 1?} point 10405 (LT 38 ) 00t nt 9010

LT & 45) Male Junctlion (LT 5373) PAD CTHEM Y
0030 (LT 64) et P)PATUTHEN (LT 57017 wolnt

AT 1L

./
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A.jutent General Shaszha
sena duxhyalava

. : Addl Dte Gen owf Q15 /0xy 4 rciv)a
| | (d)
B Adjutant General Brar ¢
Army Headyuarters
Mo Dolhi 110 0114

16729 /0rg 4(Civ)(d) 25 Apr 24

Headyuarters

South«rn Command ~
Eastern Command

Western Command

Central Command

Northern Command

ELELD SERVICE CONCESSIONS TO CI/ILIANS . ALD
: FROu §§>g;5m:ssaavxcﬁ'Esrlﬁgggngy%géggggm
. ‘ .1 é’!._’ B3 LM LOYED IN LVEU OF COMBATAITS ARD
s IH FOSTET AND LECALLY WECRUTY ED

e  ©n the basis of the fourth cengral pay commission
TcCommendation, the existing Classification of areas for
grant of field sorvice concessions has been reviced recentily,
vide Min o# Def letter No 37i69/AF /PS 3(a)9¢/D(Pay/Services )
dt 13 Jan 94, Scme of the concessicns/compensatory allcce
have also been revised in Fesnect of service personiel, ss
per tie ibid Govt order field ar.as ar: will be classifien
as field areas and modifie- fi2ld ar.as only. The ietailc
of newly defined field arcas nd modified field sr:i: con-
tain:d in Appx 'A' and 'pe Tespectively to this letter,

i uéﬂ It 1s propousd to extend th- sam ConCessions to Defence
i civilians employed in the fiel. arcas as they serve sice ry
= side with services personnel under similar cenditions in the

glven ar.as, They arc also required to move in t3 the border
areas and alsec serve in d:nse jungles risking their iives for
pexforming duti s assignce to them,

: 3,  The following proposals for roncessions/allowances to

A %efence civilians posted ia these areas have been uroncsed to
“in of Bef for Consideration i=-

{a) Defence ¢ivilians serving in 7ield areas and motdi-

fied field areas to be eligivlie to th. grant of £i-]A

v - area allces and compensatory modifiec fielg a-.a allses
- respactivelr at the following rates :- - '
. _-“-“---‘-”"~m*—-Tlﬂ-ﬁ‘w‘m‘ﬁiv.ﬁ"ﬂnl‘U\IG—-'.--
b |Date of comp ti-id|Rate sf
o : ' fleld arca Comp modi-
o allces "1 fied field
78 . 2lle
i il SRR eI AL IEEe L
For Pay upto 900/« per mont» ﬁ¢375/-PM e 1573 /i
N For puy exceeding 8,900/- lis, 450/~PM Bso 175/-0y
ﬁ but not exceeding ks, 1500/~PM '
For pay exceeding ¥,1500/-PM Rs, 650/ M R3, 225 /b
o but not exceeding &, 2300/-pii. .
e For pay exceeding &,230/ /-PM Rs, 750/=PM .6 300/ ~PH

w»% s

Ve

N .
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but not exceeding B, 3000/-PM

For pay exceeding B, 3000/-PM s, 975/ ~PM Bs, 325/-PM

aw

(b) The special comp:nsatory alloce such as Hill Compensa-
tory and winter allces, Bad claimate allces 2t: not bo be
adclition to this allowances,

(¢) The other concessions in kind at Pr sent adnissibl

in full fleld areas as per details given in Arnexure 'C!' to
Min of Bef OM No A O2584/AG/PS~3(3)797-$D (Pay/Services) dt
25 Jan 64 as amended from time to time to continue to be
admissible in the newly defined fidld area listed at ansx
'B' to this letter,

(d) The above menticned allowances will not be admissible
to t-

'(1) Static formation/units eg, military forms, MES,
Recruiting office, Y-aining centres and e¢stablishments,

(11) NCC Directorates and Units,
(111)TA units unless embodied,
(iv) Recnad office an’ similar establishments,

4, High altitude/Uncongenial climate allce Civilians serving
in field areas which area situated as a helght of 9000 ft and
above including uncongenial climate areas below the height ¢f
9000 ft to be entitled, %ak The details of these arcas are civen
in Aopx 'C' to this letter, The rates of High Altitude/Unconge-
nial climate allowances are given as under :-

ﬁ.-n‘;--ﬂ------mm--—-.m-*m*-H'Aev-.—.----.

Pay Cat -1 (Height from Cat-II
9000 ft to 15000 (Height
ft incl uncongenial above
climate areas of 15000 ft

9000 ft excl

Siachen)
For pay not exceeding &, 950/- Bsy 100/~PM Rs, 150/ ~PpM
For pay exceedin; B,950/-Pi1 Bs, 140/=PM R5a210/--EM
but not exceeding &s,2300/~PM Ry £80) xR
For pay exceeding &, 1500/~PM s, 180/=~PM Bs, 270/~PM
but not exceeding Bs,3000/-pM\,
For pay oxceedin, Iy,300C/~PH Rse 300/ =PM Bsy 325 /~PM

- ew a8 e o -ﬁ“-----.i_—-ﬂ”_---"ﬂ - e TR @) e » aw

The High AltitudefUncongenial climate allowance to be
admissible in addition fto the field compensatory allowances
and other concession in kind, :

S¢ Command Headquarters are requested to examine thz above

proposal submitted ti Ministry of Defence and glven their comments
views, Annual financial implication on the above proposal may

please be worked out separately in respect of field allce mcdi-

fied fisld area allce and Hiagh altitude/Uncon nial climate

allce and mu furnsihed to this Headquartars latest by 20 May 54,

(sd/= x x x x x )
(Promod Ji Saxena)
SCSO

Dircctor (MP)

Org 4 (Civ)(d)

for Adjutant General

¢ KT P 1
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Crntrn¢ Goul! serving Ln the svtote o iP]v“ Fasteru. .
" : Regl “n) A& W Telende and Lakehs ]JPO“.\»

. lho nn QMrbtbnpd ts dlyeeted %o 1g,hv Lb‘thugﬁn;nwd 1'vts 0.M. No
Joa s D014 /3/8 ~EJIV db 14th Deceorber, 1002 2% 80U ) L BRON 1
A ‘ MO o g, 108 on the
-*hvaL eentioned abov. and to ugy Lzt M que-tien of making sul thble
: srroverents i the & Powgnees anrd faclliticg G Cerdeun Govt. : .
. ‘xpluycco posted in Uy  th-Fastera Reglor cewpslidye the ghates of
saty Meghalaya, Marniljur, Wpgeland, Tl Lrus et ¢Yradegh and
- Lezoran fins beon engag.ng LY? avTEition ot the fove. fosordingly the
. resident 1s now plras drto aceldo as 1oiicee Co -

(L) Tepure of post Ldﬂ] 3tatm L : - =

- The cxdating provlelong os contalned tn thle thlstry'u O.Mp
. pated 14,12.83 will continue. . '
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! The Central Govt, CLvilien monleyeen win Lo oimoiss ol
foned Lled Tribey-and are otherai se 0ligivla for the grent ol -
bzelndl buty) Altowance wider Ghis pare and are oxenpliad from peyment
of Ipuowe-Tex under the Incowe-Tax Actwill aacn dres tinactal (Eu¥y)
¢ dliowance, - '

(L¢d  greetnl Corpensatory AlleMppeg - -

; The recnmreniations of the £tk Pny Cowmission bave becn accepted . -
by i Gove. and Speclel Cowpinzotory Alicuinaes ab tho revized rates:
nave een nade effective Lron 1,108 y

A i . | ‘..-————-—-——_"‘—‘"-""‘

| {0 Traeld tne fiJovenen an Sirsb srRelaniin e

3 f whe prasent concesstong are corntatned ' n thie Birlstryts QWM
S0k 11 BE will continue with the literallizaiion Lot on rirsb appoin-
S Apen ke chould be acol el Ulo for the total distan:e instead of for
;'tha lstenee Lo 2acisy ol #Uran 400 Xou, only. : P
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The exd stz provisicns ce contalned in wig wint stry s 0 WM.
Cante 1141283 will contlnue. : '

(vis) Zednipe time Vith Loeve, i~

Trhe ¢:3 sting proviclons as contai:ned Ln this Mlristyy's 0.M. |
datid 24,12,83 will contlnue. - -

1y, Leeye Trevel Conoeeslon i- oo ,
. -

m e exlsting concessicn as contatned in this Mluistrp's 0,Me"

R
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G4 Lears for glyls) uill pe.allicwed glo travel beuwsee? “onal/Sllchar/
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oo oost ostation of postin of Lhn amuioyyon P S RO VAR

Sty phere the ckildren resides Lyocnte Jl\n stuayeng br BT T PRI S
SRR PR hoaostels at che last station of postlnrs oy uny cihor oL Lion
R wersamenk o servant, cor rpped winl be pivon nost abendy without
Come reserictlons. The Te o3 of Children Fdac :lon hl)m“uvue/hoctel

v owi 1l beoes in uhe '?“”I O M. ISO\LIA/:{mlJ G (hllowances ) dt

§

4, -
(e e e e Ao

s

R AN WS RV Y T RAY e T

o) Cou:c«r o vegaraing granc of h:uae %OWE Allovan( (o offtcers -

posted Ln ohe 5tf.~a,of H rt“ Ldsceln Replon, Andarzn &
aligl.ac

Uicobar Teland. ang Lo

{ LT e e Ty By e tw A -

I t mi . boed \ 1 v M 1
[ 10 .)I\ 't lt.;LlL(\;u.,A . L":u G:IA'\QLM\U LA -‘li:'& Ftn.l" “ ( t 1‘0
VG "/hLT(L)/‘“ at 2.5 < as amended fyow Lo tu RN Vill

feapy nae to L avppstcable.
- 7o lenbone factlitle -

: Ty officers who ar” cligible Lo have ev ol derital Plfphunﬂ aany

Léoo Llowed Tto retaln gholi telephond at el yeshucLer L their last

pla: ooof the posting subjrc ot to the condttloen 12 nat the r*u041 and all
Coth. v charges o¥e pald by such offtccrg.

RN Thc abovy orders i1l dLSO apply matatlec aatapdis to the Central
Cov . cwnloyece Toohl W sanoa kil Tekeren 220 tL\”ll‘\L\p--quL\.,ihC se
i r<~”14j. aluC "pvky‘;gggigzjgguirlgg_k to of1 0\1"1W)sc‘d to W.E.
Cow -1L when they sre sttioned tn tdo B ';egton. v .
o These ordcrs will ralc ci{fect f“ 3 Lh\ datc anlfh*~-~
i . Ia so far as the }rrsons cerving Lhe DALy Audi, & pcecounts -
Doyt te aTC corcerncd thesr ordors { scue afiel COASJL b ow w th the
Cop,treller & radtten teptral of Inélde. -
. . ‘ . e .
54 Hindl Verslon off N3 Mc;"'"ruum Ly oastasnede
cqf- X w XX
| = ( A. JRYCREVAL ,
. ‘ JOINT SECRETARY 10 THE GOVT OF IBDIA
15 WLl suosegslens TmE NS cf Govie w Tuday FeSe
Cony (with nsual e T af,sparc co r‘ﬂ 5) ToraiTied to T & NGy
J,P.5.0, cte cte. gy pes gtandard encc peement 1h st '
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Chvil Sult Mo, 255/83

Sovhu Sme and 847
. -« ver -

' - : Union of India and 4sothars
e
! Thls cage has been Tiled by Plaintiff who are numboxing
847. The Plaintiff€ arg a;i civilisn employees working under
- Mn~m~137 Worke Engincer Area C/o 99 A.7,0, under tho Ninistry

. & Camn)

J,;\\“ﬂmn\bf Bgfonco and are posted in the Stste of Nagaland,. Thgf‘
/

“\. ~

’;_'_-‘ S Plain\i‘f claia that keing clvilian employoses under the
“""' ‘ Ministyy of Defance, Severnasnt of Indie, they are enti-
“ tled t certain fres concessions and other allowéﬁceg‘as
\ per Goyarnmont of India, Minictry of Defenco lotter No.
e ’A/C*f 14/5/95-3(a) /9T~S/2(Pey/Service), dated 25th Jan.
- "uatlgpﬂ. Treoo concessions and “acilities ars granted to the
civilior employees postsd in fleld statfons., Tho sald
facilities are. ccntiona“ in ANMNDURE-*A® to the plaint.
"btcu?rhe pla‘ntif!s algo.claim thet bc;idev tho Freo Field

t L]
11\““J Concessions,. the Government of India plso granted pacial
‘ . Duty Allevznce 2nd Special Covpensatory (Remote Locality)
yﬁ)' Alleovanca vide Soverr=ant of Indis Ministry of Dafenco

~ Ty lettex No.4(19)/83/0(Ctval) dated 11-C1+1934 which i3
/‘ Ar?§th_~.~Exh¢bit-P“4 and Soverrment of India, Ninistry
‘V~\“°'of Flnance (Department of Exzenditure) O.M. "o, 2001479/

“‘s.ﬁ.‘f?’”"’ ’Km..') IV duted 23-03-1726% wnicH is ANREXURL.C-Exzhibit-P-3,
40,’!‘:,\ . ‘u“\“ \\\

AT
cﬂ'v;ghﬁd ment of Indla, Ministry of Finsnce (Department of . Expun-

‘ dituro) O.%. Yo, 1_101.3/85«%.7.1(3) dated 23-9-86 which'is '

AHEEXUREDw ExhintitePeb, The Plaintiffs claim that thezo

\\aw\lhe Lcuse Reant Allowance wes also grantcd by tha’Govorn4'

lewancoy wars granted oy the CQV@”P“dny of Indilz %o
the Civilian Exployess as such they ara ent*t]ad tp be
pald the same znd &n thoe rbsence of any cpecific and clear

ordere frem the Govarn-ant of India, thesce allorances can

mot bi witnehald by the delondent Noob who Lo e Area

Accounts WPilcer, Shilionge The »lalntiff{s clalm that the

‘ c sald dafandanty YNo.% hao without any wpocific instructiong

X} ‘ or orde {rom tha Sovernmant of Irdla has with-held- thé
Letme ¢l Ahe sald elloelnces by nis letters o, IR Y4
%&b /31370 caved 2301~ 2557 vihiaen b AICIBURESE~BxhibltaDa7y
N Xy [ Chacun Stip Ho,C2-493%8 dated 20-07-87 which Le ANNEXUN R~
%6\}:\(:\\? Folyxhiolit-D=8: lottar Yo VAT AT o5 i "“E/Corr dated 19~01~85

G

'(:’.}Y'ztd.a - :.'/""
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ya which is ANNEXURL~G-Exhibit-P-9; lotter Mo.PAY/11/F, ~
-7 313/1 dated O%-07-1965 which Lz AMMEXURE-H-Exhibit-
Pwl10 from 01-03-8%, Since there is no specific inse .
tructions or ordors of the Governnent of India not j
to pay or with~held the said alloeencesn, the plaintifyf %
~claim that the dsfendent No.d haz no authority to viith- %
- hold the payment cf the said allcwances to tha plainte '
iffs. The plaintifis thereforo claims for the £01low- Y
ing relliofs i- A |
T ~T(£)N. A dgcrau to tho effact that tho plaintiffs are
o ‘ < entftled to all the following allowances as
i ) \\ admissible and granted by the Government of
L s Ind{a,
/(1) SPECIAL DUTY ALLOYAUCE - os por Governmont
\ *.Mj - of India,”inLa.ry of Dafonce No.4(19)/03/
i o D(Civ-1) dated 11-01-94 with effect from
T e srch, 1985, . .
eepe wupt (1) SPICIAL COPENIATORY(REMOTE LCCALITY)
CEriEIEn I T ALLOTANCE < as per Government of Indla,
(’QI , Yintstry of Finance (Depzrtment of Exp-
e y\ A , snditurs) O.¥.Ko,20014/9/86-E IV dated v
; }7D‘h ~ | 230986, ’
(111) HOUSE REMT ALLCTANCE - o: por Governmont |
ppsHELE v;ﬂ“dg | of India, Ministry of Financa (Department
o of Expenditure) O,M.%o,11013/2/66/E~1L(D)
de T O dated 25-C9-85, .
(b) A'decres to the effuct thit the defendents to
- pay the abova allowance without further delay
| with arrears, ' : '
(c) Cost of. the Sutt.
(d) Any other relief or roeliefs which the Hon'ble

Court doom T4t and propar.

The defendents nave also filed tholr written
statement., The stand taken by tha defendents {s that since
thy plaintiffs are onjoying Froc Field Concaasions, thoy
are not entitled to clafm ¢the othor allowances, The
defendants in Para D5 of +hoeflr Yrittan Statement has
stated that the plaintlff as por Gavernment of India,
Ministry of Defance letter Ys,4(19)/83/D(Cilv-I) dated
11wQ01w84 which L3 ANEUM e e U ah S {twlPult war

e WHL

SR W
in fxet
P % a A ore g - Y - - Y o e ey 0 yeem MRl Feaqt gy -~ )
inwdvertently pald gp—in Feobruory, 100D, Hewever the

contd, ¢3/--
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S/ ) Sare wWas stopped s 1t was clarified by COA Patna vide
o letter Ro,OM/5/2074/ 1K dated 19041955, which $g5 oxhie
Lited by the defundente ss EdiiLit-D-3, Tho defondents
state that since the clarificaticn hes boaon mada by the
COA Patna vide tholt lettor dotod 19-04-86, the plain-
tiffs are not entitled to the ot ther allowencos since thay
are in rocoipt of the Free Fisld Service Cracossions.,
Too dofondants hove 4n parz 7 ¢f the writtaen ctatement
have also donfed tha€ the plaintiffs service condition
arg not tho s:ime ag those other Contral Sovernment Emee
j T e Ployees, The contenticn of the dofendonts is that the
{'*-"i;": "kal‘znxi sro notientitled €6 clafm the other al)oe
' wdh603 granted »y the Gowvernmont of Indis since they
ara enQOWL ¥y the Free Flold Service Concessions and
thelr ¢lainm i¢ absolutely bigeless and unfounded,

p‘tor geing throush the plaint and tho Written

_.L : nunt, the Court fvared as many aus 24 fasuos, Tha
LifY oxamined oaly enp witnocs, plaintiff Nogld

JQkhU Samy who was also crovsexanined by tho defendents.

x-

3
s-h rs

e
i
T et i 3

o 'dofondents oxemined wwo witnessas who were also cross

..n

oxaenined Ly the plainiiffc., Afcer clesing the evidenceo
P ) of both the perties and 2ftecr exh; iting the documonts
oy iy of both ﬁho,partics tho casae waa»ordoroc for thq final
ﬂ70/{2/ csrqument which was to bo hoard on 15-11-%4, Tho Counnolg
for “Both the parties werz slso. directed to {ile written

, U‘iﬁhargumcnts to assist the Court,
: *ad\

, i
oyt Y
AL

Lo 01 153~11494 tho dey of the final arqument of the
g FECRIER 'cﬁvn. the counzoel for the plaintiffs Shri X, Maruno
produced and brought to ¢he notice of this Court, throo
judgmont of the Coentral Adm!niutrmtiv& Tribunal, Cuvahatl
Sench, wharein the Tribunal ordercd thst the three all-
CWances '

, ﬂ)& | (a) Special Coepensatory (Rezote Locality) Allowances .
' *X ' (b) Spocial Duty Allorancos .
'>Rdﬂ . (¢) Houso Rent Allozances
\  granted by the Governzant of Ind{a vide O.M,4(19)83/D
< (Civ-I).dated 11-01=94 which was cubsequontly covered
¢ ¢ , by D.M.Mo,2C014/16/25/5-1V7E-11(8) dated Ol-12-86 and

Q.M. Mo, 1101Y/2/35/2, 11(3) Zated 550995 aro admissible

)
and tho potiticners zra ontis

A

c .

P

s Lo tha seme In €ha ab%enc@

contd, .4/«
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of any order or instructlen from the Lovernment of

India and the said allowances are payable with effect
from the date of enforcing tho revissd pey scalon of
19385, Thasa three Sudgoments are reported in Original
,AppliudLiu Mot of 1989, Criginel Application No,49(G)
of 1989 and Criginal Ep;lication Yo.50 of 1969 decldaed
on 29-02.94, The said z2pplicatiens wore filed by Shri
D.3.Sonar and 143 others - vorsus — Tha Union of India
and othors. The said petiticners ave Civilian Employr+s
warking in tho cctatlishment o7 the Carrigson Lnginuar,

e A IR T oF TR e B
‘”‘5.7¢;M-l~. ey s (’/f/ Yy I‘swl)o\-’.

J

- Ty counsel for the g leincdléfs, Shri Y, %ervno liasn

"odrawn the attontica of thiz Court thrc:;h the soid three

'UJCP”CB:3 snad alos cuadite thee wha ol xttf s &n this

“ 4

pruxgthfmgit
-
i

Ty

o, 230 ¢f 19370 pre aleo L&wilxan Einployone

-~

ungof;tho Minteery of Defence and similarly placed iIn

v

~awnpw;n ~iama pasitlien as that of the potitioners of tho sald

theoe judigsmonts and the sans ordors ¢f bho Sovornmant
ol ITndia {nvalvgs in the presoent sult Yo, 2050 of 19238
arooving seme 2o lavalved &n tho three 3vdgen0nt° of
C.isl, reforred by hin, The Counsol for the plaintifis,
has olso drown the zttention of this Ceurt that the ros-
pondets Nol2 and 5 oin the throew GO/l judgeaent roferced
by hin ore alzo defendants Ho,3 and 4 & CuSe Hoa 253 of
1988 slory with the Area Aczcounts Officer, Shillong as
Tand semd Sudgomant s binding

30 \.‘ '\:":}u
Up o Lhom with reference €9 the presont ceso Woa.29D of -

U
[}
%
3
-
e
fa)
el
P
o~
i
e
%3

i

ooy O -y, 0 U S » . s
19 Ut iho Counuol furthoer subnloto:

tha? since the ceso

C‘-

'iﬁ ooeovared gote, this Hon®ble Court may slso pass its
judgomont draw the decree in terms of the gild three
judgairent of the Cuntral Adainistrative Tribunal, Guwahati
donch, '

.

efendants Shri £,Y,Renthungo
n vies of the said throe judgoments

suse 23 euceh he has no submigseglons to

p IS 3 4 S T T PP AR PSRN St ol o T 4
weKa on the judgorsn®e ana Lo Co8C 16 ANNY e 20 d00

e

,
ife
of “O.it. No,

of 1988, hewover, in wiew ¢f sub-narn{iil) o
A1) 03/0(Cive1) doted L1-01=%4 which Lo Exhibit~P-4, the
Counsal for the dafandant submite thot thoso empluyess

who are oxemmt frem Incsws Tax will rnot bo eligible for

COth,.,S/w
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this Gpecial Quiy Allerance as guch this Hon'bLle Court
should pass an order %o thisz eifect.

Tha Counsel for the plaintifis rebutted thic submi-
ssions on the grourd that his issue 1s not relevant at

\

a1l and nof an fssea bafe

I3}
+
£
ri
>
.-
T
oS
(5]

Court. 1t 5. further
submitead that the 1924 ordor has bSran supsrcadod by tha
4 a3 such wnatevar instructions aze containad in
“the instructions 0, %0,20014/16/85 E-IV/C-11(B) dated
8 and O.i. M0.11013/7/36-E,.11(3) datod 25~09-36
will Lo acted upon, In view of Lh*,, tha submissions made

oy the Counsel for the dofendan :s that thosae wWido 8re axe .
empted fren Income Tax are net eligible Yor the said 81l
swanca Jdoaz not hold ony ground, The Counsael for tho pla—

Intiff zubaits that in <ri;‘PLl fpgllicalion Ko,480 and 49
of 1929, the H{lce Memoranzun Vo, 20014/16/E-IV/EALL(B)
dateod Ol«l°~08 W3S is ved to 872 W.L.S,, while the same
O.Ms Mo, 20014/9/26-5 TV dasted 23-G7-85 was issued to the
137 werks £nginaor, Chly tha dates and yvear srw dififorent

(%]

but the other figures ani contents are the same in both
o Ahotlffice ”nmorandu¢G The date and figures in OM, o,
ja]

et T 11013/2/35.12(8) dated 25-0%-
the sama,

fn »oth tho ceses aro

l* T Aftor going through the said judgerents of the Centra)

- Admlnigtrative Tribunal, Guweehati Zench in Original App-
‘\ph~‘iica\1 M0, 48, 49 and 5C of 1959 placed bafore ma, which
\‘mﬂ\ 1s‘nu? on rocord &nd after going through the case records
D*“tiﬁ;mv V;Bd tho docurdnts¥iled by the periies, I am of the view
' that tha present case YNo,255 of 1928 {5 a2 covered cage
as admitled by both the counsel for the parties &nd as
stated hefora tha Ceours,

F

(D 1 huVQ rezrd both the counsoels for the partias.
Q

09D ER
?A/// In view of what has bzen etoted uJove I do heroby
orier na follows e

(#) In terva of the fudgerents S Driginel Appllcatlon
oo 48, and 29 of 1927, 4 doecerce thet tho plaintiffs

ooentlilod L the Lpezizl Tuty Allosance and Spew

ciil Zommensetory (Deodte Locility) Allowance as

Contd, o6/~
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granted vide C.M, ‘Yo, 20014/9/656-E-1V datad
q 23-G%-B5 with effact from the d2to of enforcing
f' the ravised pay of 1925, \

In tsrms of the' judnment of Original Aoplication

V0,38 of 19897, I decrea that the plajintiffs are

7, antitled to the Housa Rent Allowance as granted

vido Q.M 10.11013/2/86/E~T1(D) dated 2%-00-04
g wi th effact from the secomrandatinn nf the Farth
T a ' y toﬁwi sion at the ratas as admie<ible {in
lagal nd, : |
‘Al- the defendants are dirsztad <o 1y the ¢pecinl
{2 c lamste Loes 214ty )
overcy to the RAT (Zicht
tifr

Duty Al Yewarce, Lree
S = Allowancs srd Hauea Aons K1

A
}ur\ irnri ”l"\" r’r_\v#n -
Ll LUl
5

o
v
TR TS licted and sttpened vish +n

Yo vhese rarep s ’

fo fudgemont vithie o reciod

ncelptl of 1nle Ju3zemant
L a4 and erdar, ' |

Mo order for cost le rada apd

Onn Gosts,
A AV
' ' B .o

prrtles 4o Laar their

o The Ju‘ﬂﬂ it s nr

O

oo .« presenco of the pastias
Co r~{fied
be mado avall

neunced and daliverad in

¢py of thils judgement and order may
le to both the Farties,

o
o

L4

S2/a L, Sosanq Jamir
Deputy Commisaionnr(Judicial)
&galand, Uimarur.
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